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Seventeenth Loksabha

=

Title: The motion for the consideration of the Consumer Protection Bill,
2019 (Bill-passed).
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Ui o fore IuMiaT fadre) & 99g ¥ 3R THTdT U=
dur gRfAuRor & forw wfezon & R B3 3R S99
o a1 TS [Awgl & T Iuey S drel fdggd i)
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SUHIFTS 1 Ugdl q¥d 8 ol fHd drdl dt ud =1g e &
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URadd Fd WIHR fbar T | 9& a1¢ Wt 3R 31f® faaR A
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39D 91 Uid RIBIRRS SHefitd & gRI 39 fad & Jdy T G 718 | 98
RIPINT IS Aedqul § | Th UHR T 39 AU [9d BT YR §ch & |
3D I W Toh §R I YeAT dIg | Uid ek & 9 ggal
IBAIEE % with regard to misleading advertisements, imposition of

monetary penalty by the central authority on endorsers, publishers and

persons party to a publication and ban on making further endorsements
and in the case of manufacturers, imprisonment and fine. m
RG] % inclusion of product-neutral offence with graded
punishment in the case of adulteration of any product containing
adulterant that will cause injury to the consumer. GISRRELIIRE] El@)f
ﬂ’e’ﬂ@f% removal of overlap of powers between the Central Consumer
Protection Authority and the consumer disputes redressal agencies under
the Bill, by modifying the powers of the central authority. et Ry
% National Commission to be the appellate authority against any order
of the commissioner or the chief commissioner of the Central Consumer
Protection Authority. 3ifaH gial R i % establishment of regional
benches of the National Consumer Disputes Redressal Commission by

the Central Government at such other places as may be necessary. <%

R IR} R &) Gfferd #d U 8k Tdd WR R fa=rR
P gU U 41 fod qaR oo T | $9 5 SFaN), 2018 &I Uifeiamie
T oRqd foar T | feueR O 29 SWR faar-faus gar, 20 fauwsy,
2018 P I TR H o T | U ST 3= fortl & 11y gafT, Iy
gyT ¥ g8 f9d U T81 8 Idh1 | 39 &9 didgdl i IHT &I
HTIBTA AT B T | I8 f9d oo 81 1, 39 HRUT 319 b 39
T3 1 29 fod &1 /™ 14T | 8 §dls, 2019 6l 38 R0 fobar man
AT 3R 3177 I8 faR & U IR ® | ...(3999™) T3 I fayw §
% 59 IR Tg fod foodt N UBR & TeHifae Ihiuidl &l RIGR g1
BT 3R Al THT TUT T THT & 3iax I8 fod ury g1 sime, o
S GTHTRT ST 8, S9! <O fird Iob |, (SaaeT)
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e W T U § 9UT 8 AU NS X U E | ... (STaU™) Iad
Ug, IUHTeT TRef0 uRkyg, I8 uga it ot St fiF TRl 1 off, oryet
T34 39 fad & 3iaR a1 ST | TR 3R 6% TR IR 39D 38
=t A8iey i iR e TR R Sranfisrt 81 | 39 3rarar o
§gd He@yUl [avg &, ok fexge Rewra wHRH, /et ugd
BH AN gk BRA Bed 3, foTa BRA Hed 3, IAD! 3@ Picy &
U H P HUBR Sd T AT T4 a1 S ...y ) Sl
HoTHR PHI g, 7] o7 TR R, TSR & TR IR R B & WY
R 6 {61 ST | §96 IR § IRT fdarur 58 fadR ¥ faed &
3R T | U Ol HHRT 7, 37! 3d §H Uaferd HINT § Hogi?
HICY D Thd § | 37 BRI 3R I ARBR BT 3R 2w
JeTTATg | o1 foral T St ok ®Ic g, IUD! Ugd 20 TG Y
d® &I AT At 3(q 98 Th RIS ¥ dd & A Pl gAdig PR
Bl g | USRI BT Ol BIc 5, ITPD! Ugd Uh HRIS ST Y AT o,
39 T8 10 PG ¥ TP & HDHEH B YAdTs P YDl ¢ | Sl AP
HHITE 7, I8 10 IS 3T T 3T SR & gHaH P gdls B
JHdl & | 39 UHR 9 U d¢ gU HYBRI & T, 9¢ g U9 &8F &
1Y 39 HHIYE &1 AT g, SR IHg Aedi & 9gd ed
foredl 1. (caaum)

3 UHR I SUH TH A3 IS ol 715 g, 98 Hard IuHiad
TREUT UIHRUT § | 3P 3(eHef H-F 3Mgad g, 37! Yeridl &
forq 37 3mgadl o1 Yt T899 81T | S STARCIRE & UIE &I g+
o iU T SRR O-Rd Bi Hgfad BNl | ... (FaY™) S IiEidig
2, 39 "I A IuHledl & @emw et ff yeR @t gl IRRd
gidl B, TR 98 a¥q fafma 7 9, el A1 g, =1 fawu ¥ Hsfid
8l I1 ATUR TR & 3 DIg SgHM! B 7Ts &, 37 96 & b

U EREUT UG DT dYT Uh §gd d8 SYHIU §HR HHN
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IUHFTSN Bl TREUT USH B & ot 39 fad & 3iex ST Tar g
|...(STaYT)

11.33 hrs (Shrimati Meenakashi Lekhi in the Chair)

24l TR I 3HH TP 3R T8 IS ST 7T B, 96 § e
refaferct, dg a8 91 4 g1 a&] I Gafed g1, 39d fhqa! arsfaferdt
g, 39D IR H Plg <8 AU el U | 39 §R UIede darsfafic! &
oY | Ife P HEeHR Rprd Har ¢ 9l S9S! UgaH B St
3R fAR IO RIATs HRaTs 8 | ... (IdUT) S H = | Hal
fop T AR ATamaT o1, afd 42 UeR 99 a1 T | 39 UBR @
ggd IR Ao 8 Tadt § | 399 R off tifaw= ey U 1 SR
Ueciol, Uil & &R & fdt bl Y St TTetclt var 8, ITD! Bl
T T B | ... (SIaYM) A difold afe His 3 §idT g, af URH |
g S fefReae, e a1 AvMd HHIR &, 3 39D! off 3TR1dt g, o
faes SrRTY g 8 T §, ST fIF WIe B ol AT 25 FOIR IUY
BT JAMT, T8 FHMT U dRd 30 db i 9¢ Tbar ¢ | afg g &
3ex PIS IRRA BT 8, 89 O @ b fATo & 3ieR 9gd IRRd
gt § | IdIE 3D 7, ITPT IUF 59 3R fFar S ® | T ool
Sgd I Bl YT, 3T W A1 81 ... (ae™) H IdTG &1 AH gt
ST TTEdl | Uh g BT AU et T fob 39! fobdl & HUR A
&l 1 98 foepa TRT 81 Se | foeddt A @el fh e o e % R
IYHT ITINT {1 ol 98 ThaH I TR 81 718 | 39 UHR I AN Aol
fpaT ®Rd ¥ | IATE BT SN UG §, IATG B S YHATE 8, ITP a1
# frdt TR ot THERI T8 od ¥ | d9-d9 ot Jferfscis §, fod
YT, WeH T8 8d €, Bs IR 3P Hol gRT fo 1 39
Hac b IAP! MU HR a1 SIar o7 | ... (Tau™)

TS & 3ER FTHT M g, THIY AN I7DT AR Hd &
| 98d IRt Y HIN g, 9gd IR U9 IdE © | 390 39 s
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ieaR o S | 39H SRR @l Y 39 &8 &l UIHl & 3iaR 34T
T8 | ...(9YH) 98 39 U 9gd Hed Ul 91d ¢ | B% IR IS
Had & v H, SR T3 ey & I1 30 PR & ey &, oridb
foru fagmu= g1 ¥, =T 3 IfSal W 311 37 B a1 foeddt saae e 9
TR 3R 8, A IS T & IR H O a1 Sl 8, Al 37! Ul
®! dgd duil I gls Wie T A1 Sfrar o1, §ff fhddt ol gagl | ol
3Tt Y | ...(T9YUT) 3 UhR & Sl Bd 8ld ¥ 39 3l & Ufd Th
Tqul R&m 39 ford o dread 9 & Sme |

Sd 3aR Th 3R M FaRT B 15§ | 31l g7 Al 3 HeaRial
o1 foret it O fovam AT | HeaRidl & H1e0H 9§ 39 79l @l [HueH &1
UIgYT 3T 37 fhar a1 g | ufe oIS ST © o 3y H 93w,
AR & I fhg YHR I HH Hd o, § ST (99 H Hg Bl
SRR A8l U §, HHERIAN & AIH Y 34! ol S | ...
(AU 39 UHR & had IR i ¥ AT 81l | Hs IR g8 i 8l
Ihdl ¢ fb Arydl g8, a7 96, e+ faar-fausf farar, ag ot gan,
dfp1 gUTaAT ¥ TeHfd 9dTe a8 Pic H 9T, 98 IRl 391 §g fohal
41 € difdh 31 Py &1 Hed, T d¢ 3R 37 Dicy DI Pls geb
FAD | ... (HIYH) GY-T1Y TG Hogik Hled & SR dis Hl HH
&1 SITE |

-G JUTUR Sft, Td% afad a8 a8 o<1 g, R 8, Aea
g1, Ul 81, Tl 8, T3 &I, BT 8l I1 9IS & fhat +f fewy &1 @
gre g1 auT fdt it oy &l &1 81, ITB! 39 A1d 3 UgdH 8l
gl 8, g SuHIGa 9t § | T aafad dal 7 el SUHIET § |
3qferT afe IuHiadr o) TREUT g fAreldT § d THS & 3ie” AR
3R fARmen 1 Al glaT 8 1 89 TR 34 fawd o) dops ga=n A
GagMd et § |...(TaYUH) §HA W &I S B g1 § T
Arpd feuifoley Wi ¥ gafdd fod, forae! g9 fUsd vwre
U fhar 8, 3+ S UR & YT § O IUHIGT b Jgd USH Hd
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g 3 P IR A 8 [ AR U9 & A dad A &, Bl H Il
HHT F5d €, PUH 8, & 370 Avg & w1 fewoht v | . (aaym)
Hs IR T U1 AT & fob gA1d o G5 H Sff Adbal arig fhd 9d &,
ST P15 fRA1E 8! S91T ST 8 | & 81 AR U AHA1G 9ed
A U BT 5766 PRI/ U | 30 BOIR BRIS YT bl oiexd g, 399 I
497 5 BOIR P10 FHp1dl € | oM H g Ul el § & 96
§OR TS ST & arG [T 71T &, IUDT 3(Al-Udl 16l & | PO &
Uh 9 dl 7 24 TR AIB AT Bl 91d Hal | TWDHR bRl ¢ el ©,
Tefear fora W & | afe 9T afffes ak R fege @ ar 3
TR FAST A § | 9 TG 44 TR HRIS AP BT W g Tl Th
fdd TR 50 BIR 31 T HHT 9T | (TFUH) F8i4 Bls oS
Tol AT g | T Shuad! &1 oy &3, Aiedel &1 fadiy &3 | 3T
o Pt HdaRT # AR g3 8, HARM F¢! 8, SUH THAM
HRUI TG ¢ b §H IR Jded H Uy a4 g | Sl Adhelt ade fhg
od 3, sredifeett Fdardr & IuHied gid €, ST N9l gidT § |
IuHiaell & ot 9gd $ fHu oM @1 SRexd 7 | 31meRufia urga=
St Ofe $© B Thd §, a1 39 Q=M H SeR B | SUHIGT B guf
TREUT YT BT BHRI DR B UM A d&T g 3R g1 FRR
St & Y IIHT RP §¢ 3@ & |...(IYF) T TR oy §
ﬁ%@ﬁmwmwé %wmwmam%mfr
AIgaed Rig 8N 3R 399 Y= IUHIG] &I U Had U gi
| H AT BT H3 @1 3R AT T3t o1 9gd-9gd Sifiared #d
gUSY [ad ST I HRATE |...(TIYM)

SHRI BALLI DURGA PRASAD RAO (TIRUPATI): Hon.
Chairperson, Madam, at the outset, I would like to thank you very much

about:blank 12/128



7/9/22, 3:21 PM about:blank
for giving me this opportunity to express my views and suggestions on
‘The Consumer Protection Bill, 2019°.

The Consumer Protection Act of 1986 was enacted to provide better
protection of the consumer and establishment of a Consumer Protection

Council to settle consumer disputes, etc.

Though these agencies have served the purpose to some extent, the
disposal of the cases has not been so fast due to various constraints in

reality ...(Interruptions).

As time is passing fast, the trend of the market products of the
companies has changed like rise in the international market, emergence
of global supply chains and rapid development of e-commerce which
have led to a new delivery system of goods and services and provided

new options and opportunities to consumer ...(/nterruptions).

..(SAdYI)
11.48 hrs

At this stage, Shri Adhir Ranjan Chowdhary, Shrimati Kanimozhi and
some other hon. Members left the House.

SHRI BALLI DURGA PRASAD RAO : Though the agencies have
served the purpose to some extent, the disposal of cases has not been so

fast due to various constraints in reality ...(Interruptions)

As the time is passing fast, the trend of marketing products of
companies has changed like rise in the international market, emergence

of global supply chains and the rapid development of e-commerce have
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led to new delivery systems for goods and services and provided new
options and opportunities to consumer, e-commerce, tele-marketing,
multi-level marketing etc. are posing new challenges to consumer

protection.

The Government is bringing this Bill to establish CCPA to look into
the grievances of the consumer and to promote, protect and enforce the
rights of the consumers and initiate action, including enforcing recall,

refund and return of products etc.

Sir, further, “mediation” as an Alternative Dispute Resolution
Mechanism has been provided for in the Bill. I would like to know from
the hon. Minister the definition of "Mediation’. It 1s not defined in the
Bill. The Bill aims at simplifying the consumer dispute process and

provide provisions for filling complaints electronically etc.

CCPA will have an investigation wing headed by the Director-
General which will conduct an inquiry or investigation into such
violations. I would like to know from the hon. Minister about the
organisational structure of CCPA. Has any fund been allocated for this?
Will CCPA have State and district level investigation wings to look into

the violations?

I would like to appreciate the Government for carrying out multi-
media campaign, namely ‘Jago Grahak Jago’ on pan-India basis
covering both urban and rural areas through print, electronic and outdoor

media.
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The Central Government releases funds to the States and UTs for
creating awareness among consumers and ensures that campaign reaches
the rural areas of the country. How much funds have the Central
Government released in this regard particularly to my State of Andhra
Pradesh?

We often chant that customer is the king. On this occasion, I would
like to quote what the Father of the Nation, Mahatma Gandhiji, said:

“A customer is the most important visitor in our premises. He

is not dependent on us. We are dependent on him.”

The Bill does not address the fundamental problem of protracted
and complicated litigation, the bane of consumers, under the Consumer
Protection Act, 1986. The lawmakers promised that it would redress
consumers’ disputes in a simple and quick manner without the help of
lawyers. This Bill does not simplify procedures and prohibit lawyers or

even restrict their presence to complaints of high value.

Health 1s wealth and it is a service extended to patients. In this
terminology, the patient is called a consumer. Earlier, healthcare was
not included in the service list of the Bill. The Ministry of Consumer
Affairs came across the Supreme Court judgement of 1995 which said
that medical services to patients involves charging of some fees and
hence, it comes under the purview of the Consumer Protection Act. I

appreciate the Government for including healthcare in the list.

There 1s a penalty of Rs. 10 lakhs and up to two years
imprisonment, if any manufacturer or an endorser gives false or
misleading advertisement. In case of a subsequent offence, penalty will

be levied up to Rs. 50 lakhs and imprisonment of up to 5 years. I would
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request the hon. Minister to increase the penalty amount to Rs. 25 lakhs
for initial false or misleading advertisement.  For the subsequent

offence, the penalty imposed may be up to Rs. 1 crore.

CCPA can also prohibit the endorser or manufacturer for misleading
advertisement from endorsing particular product or service for a period
of up to one year. For the subsequent offence, this period may be
extended to three years. However, in this Bill, there are certain
exceptions mentioned when endorser will not be held liable for such a
penalty. 1 want to know from the hon. Minister as to what those
exceptions are. Those exceptions should be understood by the
consumers easily. They should be aware of the exceptions under which

an endorser will not be held responsible for such a penalty.

There 1s no time frame for disposal of cases. Consumer complaints
should be disposed of in less than 90 days with a minimum number of
adjournments but in reality, very few cases meet the benchmark and

most cases take more than a year to two years.

As per the Deccan Herald news report dated 4.4.2019, a total of 1.5
lakh cases are pending in the consumer courts. One of the reasons for
poor implementation of CPA 1s the absence of a strong and vibrant

consumer movement in India.

With these observations, I want to conclude my speech and support

this Bill.... (Interruptions)
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DR. G. RANJITH REDDY (CHEVELLA): Hon. Speaker Sir, I thank
you very much for giving me this opportunity to talk on the rights of the

consumer.

If you look into the rights, what exactly are the rights of the
consumer regarding the consumer products? They have the right to
know about the quality of the product, quantity of the product, pricing
and purity of the product, potency of the product, and the standard of
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goods and services. Has the Bill really taken care of all these rights? 1
would say that it is partially right because all the rights have not been
considered in this Bill. So, through you, I would request the hon.

Minister to look into these things.

As such, the consumer is facing umpteen problems as far as the
quality and quantity of the product is concerned. After the advent of e-
commerce, the problems have been doubled, be it relating to quality of
the products or getting the damaged goods. I was reading Clause 2 (16)

in which ‘e-commerce’ has been defined. It says:

“‘e-commerce’ means buying or selling of goods or services

including digital products over digital or electronic network”™
I heartily welcome this. If you look at Clause 94, it simply says:

“...the Central Government may take such measures in the

manner as may be prescribed.”

Through you, I would request the hon. Minister to look into exactly
what action the Government is going to take regarding these damaged

goods instead of merrily saying that the bureaucracy will answer it.

The second point I wish to make is relating to recognition of
consumer rights. The rights are amply defined in the Bill but when it
comes to defective goods or bad services, the Bill does not clearly say
about the action to be taken against this. The Bill only proposes the
product liability from Clause 82 to Clause 87, and penalties from Clause
88 to Clause 93. I was looking whether the agreement can be terminated
in case the damaged goods are being supplied to the consumers.
Sometimes, even bricks are supplied instead of regular products. So,

through you, I request the hon. Minister to look into this matter. My only

about:blank 18/128



7/9/22, 3:21 PM about:blank
request to you is to consider implementing some penalty clauses

whenever damaged goods are supplied to the consumer.

The third point is relating to MRP. Whatever MRP is mentioned on
the product, the retailer is bound to sell it only at that price. But
sometimes, they charge above MRP depending upon the season.
Suppose, the cold drinks are to be sold at Rs. 30. In summer season,
additional Rs. 2 are being charged by the retailer saying that these are the
refrigerator charges. The Bill does not clearly say about the punishment
for retailer if he 1s selling the product above MRP. So, I request the hon.

Minister to look into this.

The next point is relating to false or misleading advertisements. I
welcome Clause 89 of the Bill which deals with false or misleading
advertisements. But the Bill deals only with the manufacturer or the
service provider, and is silent about what is going to be done against the
celebrities. The celebrities who are playing a very big role in
advertisements are being excluded from the Act. I request the hon.
Minister that along with the manufacturer and the service provider, even
the celebrities have to be charged because they have a big impact on the

consumers.

The next point is relating to Clause 2 (1) which defines about what
constitutes an advertisement. But it is silent on passive or indirect
advertisements, for example, advertisements relating to liquor, pan
masala, or cigarettes. These are totally banned in the print and electronic
media. But the companies promote their brands indirectly through
passive advertisements. [ was going through the Bill and looking
whether there is any clause which deals with such advertisements but I
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found that there was no mention of it in the Bill. Through you, I suggest
the hon. Minister to also consider including proxy or passive

advertisements in the Bill.

The next point is relating to Clause 2 (42) of the Bill which deals
with ‘service’. When we look into the definition of service, it means
service of any description made available to users by various service
providers, including banks. But I was really astonished when the RBI
said that banks are not responsible for the loss of valuables kept in
lockers. So, through you, I would like to know from the hon. Minister
that why the items we deposit in the bank lockers are being exempted. I
would also like to know from the hon. Minister as to how is he going to

address this serious problem.

Finally, after passing this Act in 1986, we had three amendments.
One was in 1991, second in 1995, and the third one in 2002. But the

problems still remain unsolved, and new problems are mushrooming.

12.00 hrs

[ do not know how this new regulation will stand up to the market
dynamics, multilevel delivery chain, and innovative misleading

approach of companies and service providers.

I hope that with the proposals of the Bill if the suggestions given by
all the hon. Members in the House are included in the Bill, it would
definitely improve the state of affairs between the consumer, the
manufacturer, and the service provider. Otherwise, I have no hesitation

to say that the initiatives will be again like watering a dead plant.

With these observations, I am anticipating that the hon. Minister

will give a serious thought to all the suggestions being made by the
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House.

Thank you very much, Sir, for giving me this opportunity. With

these words, I conclude my speech.

DR. M.K. VISHNU PRASAD (ARANI): Hon. Speaker, Sir, I am
thankful to you for giving me this opportunity to speak on this important
Bill.

Every time this Government brings a Bill, it gives us a moral will.
The people of India are feeling ill. At the end of the day, this

Government 1s going to do nil.

All the time, the Minister says, this Bill has some modifications.
But out there, public says: “Is it modification or ‘Modi fication? ...
(Interruptions) it 1s because there are some small changes. One of the
hon. Members said, ‘This Government is full of light, it has an era of
hope and an era of brightness’. But I would rather say that this
Government is an era of opaqueness, an era of highhandedness, an era of
zero democracy, and at the end of the day, the people are going to give
them a very big result, which they are going to see in the near future. It
1s because these Bills are only centralised in their powers. They are not
trusting their own States. They are not trusting their own Chief
Ministers. They are only taking all the powers in their hands. It is a one
line agenda —‘centralisation of all the powers’. That is happening in

this current Parliament.
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Then, what 1s the point in having so many clauses in a Bill, when

they are going to club all the clauses in one clause and say, ‘at the end of
the day, the Central Government will decide; at the end of the day, the
Central Government will rule.”? They say: ‘You do not have the right to
go to the court. You cannot go for a suit.” This 1s the sad Government.

This 1s the Government that we are facing and people are suffering.

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL
JUSTICE AND EMPOWERMENT (SHRI RAMDAS
ATHAWALE): People are not suffering; you are only suffering ...

(Interruptions)

DR. ML.K. VISHNU PRASAD: Absolutely, Mr. Minister, people are

suffering ...(Interruptions)

Sir, we can say with pride that it was we who brought Aadhaar card.

HAEAT e : AFCI 9e, A H3l off & diaqd @ fary
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DR. M.K. VISHNU PRASAD : Mr. Speaker, with pride we can say
that the UPA Government brought the Aadhaar card. But this

Government made it as a ‘Bother’ card. For everything, Aadhaar is

becoming ‘botheration’. People are suffering day by day because of the

Bills that they are bringing day by day.

Now, let us talk about the Consumer Protection Bill. Who i1s the
consumer? It 1s he who consumes, who buys and sells. See, where it all
started? In a small manner, in the olden days, the small theft started by

changing the weights, by changing the measuring tapes. The consumer
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did not know what happened then. This is how the consumer was

suffering.

In order to protect the interests of the consumer, the Government
with motherly heart thought that these consumers should be protected.
That is why in 1986, the Consumer Protection Act came. The idea is that
if a farmer, a poor person who even buys a thing for 10 paisa, his
product should be validated; it should be justified. But is it happening
here? The maximum number of consumers in India are basically the
PDS, Public Distribution System beneficiaries. They use ration cards.
Whoever is availing ration cards, are also consumers. A small poor
farmer 1s not buying a big car, he is not buying a big cell phone, but he is

buying from the ration shop, the pulses, chawal and cheeni,

d Wiad g a d f HogmR I o1 8, IR I9% o a1 iy

forerd %? [s the consumer protected there? Can a poor farmer go and

fight against the Government? Where i1s the law that is enabling a

consumer to protect his interest? This 1s my humble question.

As far as BSNL is concerned, we are all getting telephones. Is it
working properly? When we keep on talking, there is a drop in the
signal. Hon. Speaker, Sir, I am hundred per cent sure, you have been a
biggest sufferer as a consumer. What steps can we take? The real
Consumer Protection Act should come in such a manner that
immediately consumer voices can be heard. What is happening in this
House? The voice of minority is being suppressed by the noise of
majority. This is what is happening. The real poor farmer or a
consumer should go and appeal to the concerned authority and say:
“This 1s what I bought and this is what I got.” What is the Government

going to do? Are we in such a position? I am not against all the clauses
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in your Bill. At the end of the day, we also want this Government to be
safe. We also want the consumers to be really protected. Are they being

protected?

As far as civil aviation sector is concerned, the moment you go for
an online booking through your mobile, it will show you one price and if
you again go for the same booking after ten minutes, it will show you
another price. We are all suffering. Are we not suffering? What can we
immediately do? Whom can we contact? What is the number? Do we
know all these things? We do not know. It is all happening. You can
complain in e-mobile. You can complain on a website. The interest
shown by the manufacturers or the companies in selling the product is
not reflected in solving the problems of the consumers. This is the
reality. In this connection, I would again want to say that it is not at all
time-bound because whatever the manufacturer decides, he will do. The
consumer can only register his concern but, at the end of the day, he will

not get his nidhi.

As far as insurance companies are concerned, they are charging
premium. When some accident takes place, we go to the insurance
company to get our money back but there is no immediate claim bonus.
It 1s gone. They are charging double. As a consumer, I want to know
how to address and whom to address. This is the voice of ordinary
people. What mechanism has been devised by this Government to solve

such problems?

Then, I am coming to the electricity boards. As a consumer, I asked
the Electricity Board: “How many deaths have taken place because of
short-circuits and mismanagement of the Electricity Board? Where will

all these people go and ask for justice?” These are common-man’s
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problems. The protection of consumer is a very big subject. It has to be
dealt in a very detailed manner so that the problems of even the last

consumer of India can be solved. This is not happening.

What is happening with the Metro Water Board? Are we getting
proper connection in time? [ am paying the water tax as a consumer. |
am paying drainage tax. At the end of the day, if there is any problem,
where will these consumers go? As a consumer, I am entitled to use this
law. How friendly and clean is this law going to be? This is what
matters. That should be the idea of every Government, either this
Government or that Government. A consumer has to be hundred per
cent satisfied. Is it happening in this Government? It is the biggest

question mark that we all have to re-think.

As far as toll roads are concerned, they are another big subject. As a
citizen of India, when I buy a vehicle, I pay the road tax from Kashmir
to Kanyakumari. Suppose, I am a patient, I am not in a hurry to go
anywhere. In a normal manner, when I want to go in an ambassador car,
provide me a normal road. I do not want a toll road. I do not want to go
fast. If you give me a normal road and then if you provide me another
toll road where you are charging toll, it is understandable and
justifiable. You are forcing the people only to go on a toll road. Even
the Supreme Court has given a judgement that if you are waiting for
more than three minutes at a toll gate, you are not bound to pay the toll.
In spite of that, they are collecting the toll. Why is the Government

mute on this? This is everybody’s voice.

Are we not suffering due to this hazard? So, the Consumer

Protection Bill should be brought in such a manner that real feelings of
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the people are heard. It has to be answered in the right manner to the

people as per their demand.

Expiry date 1s a very important subject, again. First of all, regarding
toll also, we have already paid tax to travel anywhere in India. Again
and again, they are taking toll. In order to get toll, they should have an
ambulance, a telephone and water facility. All these things are there,
mandatorily. But when we ask them, they will not give any answer.
Instead, they will use thugs to exploit us and extract money from us.

This 1s the reality that we are facing. Let us not go and hide ourselves.

Regarding expiry date and MRP of the Indian products, they are
very important. But they are printed in such a manner, in tiny letters
which we cannot see with glasses or without glasses. Either way you try
— I am challenging you — you cannot see the expiry date, the
manufacture date and MRP also. What is the justice we are giving to our
people who are paying so much? Is it not our responsibility? As a very
rightful Opposition party, we are proud to raise all these 1ssues, to bring
them to the notice of the hon. Minister, through our hon. Speaker, to
rectify all these things. They should bring a comprehensive Bill that

will enable the citizens of India to use the Bill in a nice manner.

We are buying imported products. You have control over the
manufacturers who are located within India. But most of the products
we are using — we are using cell phones and tabs — are made outside
India. What control do we have over these manufacturers? It is again

the biggest question.

We are from Tamil Nadu. In my friend, Shri Manickam Tagore’s
constituency, there 1s a town called Sivakasi. Sivakasi is basically
famous for crackers. But a lot of Chinese products are coming from
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abroad to replace this homogenous domestic product, that is, crackers.
If any problem comes, where will we go? This is a million-dollar
question. So many products are imported and if anything goes wrong,
they will never come into the picture at all. The money lost is lost for

ever. This is the saddest condition that the Indian consumers are facing.

E-commerce 1s another bigger issue which I want to address.
Shishir Vayttaden, a partner in Cyril Amarchand Mangaldas law firm
pointed out that the 2019 Bill does not attribute liability to e-commerce
marketplaces for goods sold on their platforms and they are recognised
as electronic service providers. The obligations of e-commerce
marketplaces are limited to sharing information with the relevant
authority in an investigation and designated nodal officer to accept

notices.

They say, service providers are not responsible in case there is any
flaw in the products that they purchase. Then, where will the consumer
go? Wﬁﬁé@%éﬂﬁq@q’ﬁ:{ HTEF?WT% | E-commerce is
penetrated so deeply into each and every village. Everybody is ordering
goods through mobile phones. In case, there is any problem with the
product, where will they go? Will they go to the service provider or to
some manufacturer in Thailand or to some manufacturer in
Bangladesh? This is the problem that the consumers are facing. But it
has not been addressed 1n this Bill. Only one thing they have addressed
is: ‘I will have all the power within my pockets and lead the country and
you have no right as a consumer to even think of questioning’. This is

the state of affairs that is happening in India right now.

The Bill provides that no person shall take part in publication of

any advertisement which is false or misleading. The vagueness of the
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term ‘false’ subjects to the prospect of misuse and subjectivity by those
in power. Thus, this could infringe upon the Right to Freedom, to
practise any profession or to carry on any occupation or trade or
business. Where is the right to freedom of practising any profession?
When they say ‘false’, it is up to the hands of the discretionary authority

which obviously lies in the Centre.

You have so many Consumer Dispute Redressal Commissions at
the district level, at the State level and at the national level. As a
consumer, I am sitting in some village, if there is any problem with the
service or the product, I go to the district. But the district authority has
an upper hand. They can always dismiss it. Even if I win, the district

people will go to the State.

Does the poor farmer in the village has the ability to go again to the
State and appeal? If he has that much dhum, he goes and fights in the
State and wins his case. Then also, the Commission can go to the
National Level, that is the Supreme level. Will any poor person have an

ability to fight against this at the Central level?

Hon. Speaker, Sir, it is a very valid question. A farmer cannot go up
to the Central level to address his problem. In that case, what is the
point? Everything will come to the Centre finally and the poor farmer
has no role to play. As a consumer, his freedom his curbed. He is
crippled. He 1s malfunctioned and at the end of the day, the consumer is
in the death-bed. You please send back to the Standing Committee
which is not yet formed. It is very convenient for you. Without forming
a Standing Committee, all the Bills are being passed. We are coming to
the well not out of our interest. For the well-being of the nation, we are

coming to the well. It is not out of interest or to disturb the proceedings
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of the House. It 1s for the well-being of the nation, we are coming to the
well and, asking sorry, praying you. Please answer. Mr. Speaker, through
you, I would like to tell the hon. Minister to please consider all these
points. The Bills are okay. Only when the common man feels that only
he can address this problem. Time-bound solutions should come. It
cannot go on and we do not have all the strength. The consumer does not
have all the strength to fight till the Government can fight. So, thanks

for giving me an opportunity hon. Speaker, thank you very much.

DR. KALANIDHI VEERASWAMY (CHENNAI NORTH): Hon.
Speaker Sir, thank you for giving me this opportunity to speak on the
Consumer Protection Bill, 2019 brought by this Government.

Sir, we oppose the Bill on certain aspects. No doubt, the Consumer
Protection Act which was there earlier is useful. We have to definitely
take care of the consumers to make sure that they are not cheated of for
whatever their rights are. But here we are talking about a Bill about
which we have made some fundamental changes in the already existing
Act. What is the need for those changes? If you go through the Bill, we
find that the need for this Bill has arisen only because of the time taken
for the disputes to be addressed. There are instances where some cases
have gone for a very long time. So, if you are going to address only
about the duration taken for a consumer to get justice, that is acceptable.

But here, we have made some fundamental changes in the composition
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of the Commission at the District level, State level and National level.

The changes are these.

Earlier, the National level Commissioner was to be appointed by the
Chief Justice of the Supreme Court of India and the State level
Commissioner was to be appointed by the Chief Justice of High Court
and the District level could have been by a person who is not of
judiciary nature. This Bill is also like every other Bill which this
Government has brought. You have made sure that these are the people
who are going to be nominated or appointed by the Central Government
and nobody has a right to question about the validity or their educational
qualifications because you have not specified the qualifications for these

Commissioners who are to be appointed.
12.18 hrs (Shri Rajendra Agrawal in the Chair)

Sir, this is a very sad state of affairs because you are taking the
rights out of the judicial system and giving these rights to the Central
Government. You have already taken so many powers from so many
bodies. Do you want to take it away from the consumers? Should the
consumer also suffer because of this Government’s feudal attitude? This

Government has made sure that there 1s no opposition.

On the other day, Dr. Shashi Tharoor said that even some
amendments which are of a good nature are not being accepted. You are
not treating the opposition Parties as Opposition parties. You are
treating them like enemy parties. What 1s the harm in accepting some of
the fundamental changes in certain Bills which is not going to be of any
great concern and which is going to be a good thing for the common
man? So, you have not considered all these factors while drafting this
Bill. You are saying that the Central Government is going to be
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supreme. There is not going to be any autonomy where the State has a
say in any of the matters and you are trying to bring all powers to Delhi.

You do not want the powers to be vested with the States.

Sir, if you look at Clause (2) section 6 and sub-section 5, it says,
“goods, which are hazardous to life and safety, when used.” If people
sell these products, they will be taken to task. Not only this Government
but all the Governments across the world are very, very hypocritic when
it comes to treating their civilians because we are allowing people to sell
cigarettes and alcohol knowing very well that they cause a grave health
hazard to the population at large. Being a doctor, I have seen umpteen
number of people who smoke end up with heart attacks, cancers, bladder
diseases, lung related diseases, COPD and all these things. We know all
these things well. What do we do? We just put a sticker on the cigarette
packet saying that this is hazardous to health. It is doing like this. You
give poison and say, if you drink this, you will die. You allow the public
to drink that. This is what we are doing as a Government. The
Government is never bothered about the civilians or the consumers. We
are only bothered about the revenue that we can generate even if it 1s at
the cost of their health. So, this is the kind of Government we are

running. I do not know whether we can make any changes in that.

Recently, there was a newspaper article saying that a person bought
two bananas for Rs.450 in a hotel. That person is a celebrity. He just
tweeted it and suo motu somebody has taken cognizance of this and they
have addressed this issue. But think about the common man. Even our
Pradhan Mantri 1s seeing only the celebrities with his eyes. He does not
see the common man. When an agriculturist from Tamil Nadu wanting
to raise his concerns, comes and strikes for 100 days, the Prime Minister

1s not interested in meeting him at all. But at the same time, when
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celebrities come, they get an appointment within half-an-hour and they
get to see him and talk about whatever they want to talk. He is more of a
person who looks at media attention rather than the health of the people

and the concerns of the people.

The other thing which I want to point out in this Bill is this. We are
talking about consumer protection. For any consumer protection, I think
there is something called an ombudsman. An ombudsman is a person
who 1s appointed by the respective companies where you can raise
grievances before coming to these Commissions. You can talk to the
company, find out what is wrong and then you can address these issues.
But most of the times, people are not aware of who the ombudsman is
and how he can be contacted. Even if they have an ombudsman, he can
be contacted only through an e-mail. When they send an e-mail, there is
no response to it or there is a very dubious reply where they will have no
answer to their issues. So, we are left with no choice but to go to a

consumer court.

But again, like my friend over here said, when we go to the
consumer court, how many people are aware of this? I think most of the
people over here will not be aware of this. We are all educated Members
of Parliament. We will not be aware of how to address the grievance;
how to go about getting a solution for our problems. So, when this is the
case, how do you expect a common man, an illiterate, to get justice

when he is being cheated?

In the same way, we are talking about MRPs. On MRPs, we say
that the products should not be sold above the price. We are talking
about instances where the product has been sold, probably, for Rs.10

above the price. Even when we are going by Government buses or
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private buses, people claim they do not get the change. If you look at the
volume, when thousands and lakhs of people are travelling, this amount
comes to a huge amount. So, these kinds of issues are there. For Rs.2, |
will not want to take the pain to go and complain to somebody. There
should be some kind of an e-mail system through which he can raise the
issue; and action should be taken. Sending an e-mail alone is not
enough. If we send an e-mail, there should be a proper response, and
action should be taken. The person, who has complained, should be

given a detailed reply about what action has been taken.

When talking about unfair contract and restrictive trade practices,
we are talking about companies which are giving false promises while
selling a product. We have to be happy that political parties do not fall in
this ambit. In 2014, false promises were made by this Government by
saying that they will deposit Rs.15 lakh into every person’s account;
they will create 10 crore jobs for the people; and they will bring back
black money into the country from all over the world and make our
country one of the richest nations. They were not materialised. It is
funny to note that the Government, which came to power with such false
promises, is taking action against companies which are not keeping their

promises. Is it not funny to see something like that happening?

Now, I want to talk something about medical profession. As
medical professionals, we all are suffering. The number of crimes which
are committed against doctors are increasing. It is not only the crimes
that are increasing but frivolous cases are also being filed against
medical professionals. Some lawyers instigate the patients saying even if
there is no negligence case, they will sue the medical professional and 1f
they win, they would take 70 per cent of whatever is offered and the

remaining 30 per cent would go to the patient. In this regard, I would
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suggest the Government to come up with a policy where any medical
negligence case first should be sent to the State Medical Commission
and if they approve that there i1s some validity in having a case over
here, then only the case should be filed against a medical professional. I
am saying it because umpteen number of cases have been filed against
doctors. I think the doctors have to be given some respect. If this
malpractice is continued, they would not be able to practice their

profession in peace.

Now, I would also like to say something about insurance companies.
Being a doctor, I have seen a number of cases where the medical
insurance companies do not sanction full insured amount to their clients
when they are treated in hospitals. They sanction only a partial amount
and ask the clients to pay on their own the rest of the expenses charged
by the hospital. These are some of the issues which patients often do not

raise in public forums. I hope the Government will do something about
it. Thank you, Sir.

SHRI P. RAVEENDRANATH KUMAR (THENI): Hon. Chairperson,
Sir, I request you to expunge what Shri Veeraswamy has spoken against

the hon. Prime Minister.

AT FUTIfS : § <7 o 1 S8 g9 g9 o |

SHRI DAYANIDHI MARAN (CHENNAI CENTRAL): The hon.
Member should stick to his party stand. He is not in alliance with BJP.

AT FUTA @ 31cb, 3Hb, 89 ¢ T |

about:blank 34/128



7/9/22, 3:21 PM about:blank

A UTUfS : T8¢ & Foa g | 3y fadt ot ffar e it
IS Tol © |

AT HTYT : AR 9184, Wil 379 af3T |

AT gHTafa . Sfemieh st wier emg +ft afdw |

AT AUTI(S : § HE QT g [ 3R 31 I al e, 3R ITad
ST Al I ST | I8 UheH Rivd § |
AT FUTYfA : UfaaT i, 319 Siferg |

SHRIMATI PRATIMA MONDAL (JAYNAGAR): Sir, I rise to speak

on the Consumer Protection Bill, 2019 with a heavy heart since a girl

child who was a rape victim has been murdered. It is a black day in

India.

Sir, the Consumer Protection Bill seeks to establish a strong
mechanism to shield the consumers in a globalised world. It 1s indeed a
time to replace the rudimentary Act of 1986 because the world has
witnessed a great transformation in the last three decades with the
emergence of global supply chain, rise in international trade, rapid

development of technology as a medium of transaction, etc. Though this
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transformation provides innumerable benefits, it has made the consumer
vulnerable to new forms of malpractices through features like

telemarketing, multi-level marketing, e-commerce etc.

The Bill attempts to intervene and protect the consumer, make better
environment, and give directives. Bringing e-commerce in the ambit of
the Bill is a big step forward. The basic purpose of the proposed Bill is

to protect the consumers from misleading advertisements.

Chapter-1, Clause 28 enumerates its scope. It includes false
description, false guarantee, unfair trade practices, and concealing
important information from customers in the definition of misleading
advertisement. But here we are missing out on a very important aspect,
that 1s, depiction. We come across numerous advertisements which use
derogatory language and depict women in an unacceptable manner. So,

the Government should take it into serious consideration.

Somebody’s skin complexion would not get him a job but his
potential and capability. Also, a certain scent would not literally fetch
him a girl but his sense of humanity. So, the advertisements not only

make false promises but also rot the minds of the people in society.

This has been a serious issue and came up only after the second
wave of feminism. It is absolutely necessary to look into the matter and

make depiction of women on media to an acceptable standard.

[t has the provision to set up a Consumer Protection Council which
will be an advisory body set up at national, State and district levels.
Clause 3(2)(b) states “such number of other official or non-official
members representing such interests as prescribed”. I have a couple of

questions which I would like to seek answers to from the hon. Minister.
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Whom will the Council render its advice? Why are we not fixing the

number of members that will constitute the body?

At the end of the day, each and every important decision 1s being
left to the Central Government. The Government is legalising and
increasing its power with every Bill it introduces. Again, clause 6(2)(c)
speaks about the Central Government’s nomination of members in the
State Council. Now, what is the need for that? Why should it encroach in
the matters of State? Does it doubt the capabilities of State Governments
or have the intention to overpower it and have control even in the
advisory role? These repetitive actions display the controlling nature. It
limits the nomination number to ten, but does not specify the actual

strength of the council in terms of number of members.

Central Consumer Protection Authority will also be set up and it
aims at protecting six rights of consumers, namely, right to be protected
against marketing, be informed of quality, be informed of quantity and
its potency, to be assured variety of products, to be heard, consumer
awareness and redressal of grievance. Previously only the last point was
given importance, but the bone of contention is, again, the same that the
Central Government takes upon its own shoulders the task of setting
qualification standards, number of members etc. Why are we not
empowering the Act itself? I would like to know this from the hon.

Minister.

The Bill also provides for setting up of a quasi-judicial body, the
Consumer Disputes Redressal Commissions at district, State and
national level, but it does not make the presence of a judicial member
mandatory. A quasi-judicial body cannot discharge its function in the

absence of a judicial member. Giving this unlimited power to the
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Executive will turn out to be a big mistake. Thus, I request the
Government to make a provision to ensure the participation of a judicial
member and also enumerate the qualifications of its members in the Bill
itself. Also, I object to the fact that all the members, whether in the
Central or State Courts, will be appointed by the Central Government.
This is an absolute infringement on the rights of the States, disrupting

the federal structure altogether.

‘Consumer protection’ falls under the Concurrent List and is
enforced by both, the Centre and the State. The provisions related to
information technology are exclusive to Central laws and surprisingly,
those are two decades old. Thus, simultaneous changes in the IT Acts
are also required. It is also necessary to add a sunset clause in the Bill
which will ensure regular modernisation of laws because it is necessary

to maintain pace with the ever-growing and long strides of technology.

Sir, I would like to know from the hon. Minister as to how the
Government intends to control advertisements on the internet. Also, how
will it control the foreign companies that do not fall under our

jurisdiction, if they put up misleading advertisements?

The Act of 1986 provided for settling the disputes within a
stipulated period, but even then, around 4,60,000 cases are pending.
How will the Government make sure that this problem is solved? We
should impose a penalty on the adjudicator for non-compliance of the

given time period.

The Bill contains a provision which imposes a penalty, on the
manufacturer or service provider for false and misleading

advertisements, of up to Rs. 50 lakh and a term of five years. The Bill
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imposes a penalty on the endorser as well, but does not provide

imprisonment as a form of penalty.

[t 1s known to all that celebrities leave a deep impression on the
minds of the viewers and, so they have a responsibility on their
shoulders. Just for their professional and economical benefit, they
should not promote every other product. It is known to us that these
celebrities are one of the richest class of citizens of our country and
mere payment of a fine 1s not a big deal for them. This should be
handled in a more stringent manner. Again, the Bill itself creates a
loophole and provides an escape route by stating that the endorsers will
not be liable to any punishment if he or she exercises due diligence
without properly explaining what does it actually stand for. The Minister
also needs to specify the channel through which a consumer can clarify

their queries.

[ would like to draw the attention of the Minister towards the case
of C2C Business Model in which consumers sell their used products to

other consumers through sites like the OLX, Quikr, etc.

My question here is this: How will the provisions in this Bill ensure
the rights of customers in this business model? Will they be dealt in a
similar manner? It will be immensely helpful if the Minister could

please explain it.

Chapter VI, section 87 provides that prior warning from the
manufacturers’ end will protect them from violation case. Now, in the
said business model there is no scope of concrete evidence whether
warning was given or not. At the time of dispute, both parties will claim

in their own favour. So, what will be the solution for that?
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Finally, section 94 aims to protect the interests and rights of
consumers and the Central Government will take measures in a manner
‘as prescribed’. The Bill itself provides for the ‘proper manner’ and sets
up bodies to ensure the same. Then, what will be the other measures that
will be taken up specially by the Central Government? Seeking details
also on the manner ‘as may be prescribed’, why is the Bill itself not

providing those?

Now to end, I would like to put forward a true example where a
woman tried to sue a butter company that had printed the word ‘LITE’
on its product’s packaging. She claimed to have gained so much weight
from eating that butter, even though it was labelled as being ‘LITE’. In
the court, the lawyer representing the butter company simply held up the
container of butter and said to the judge, “My client did not lie. The
container is indeed light in weight”. The woman lost the case. From this,
it 1s evident that consumer protection 1s a crucial and sensitive matter
which 1s to be dealt with proper caution. I hope this Bill will make

concerned changes to make itself more promising.

Thank you for giving me the opportunity.

ot TGS A AT (YIS STHUI-AL): TSI, MU T STHIET
& AT, 2019 W Sl HT AR fear, sqb oy 3muahT
TG |

BRI TTSIY DR (N foell & gRT AR U B §9H &
T R TGl § SR SRAIaal & giausli & Iy-gy R |
YrfieRt Hf e #R 3G 8 |
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et omRer 39H ArL 811 &t IR 1 | IdHH H foran BRA 8
ghaHl & R &1 3fafey i arg Ryl 8, uig aul geedl &
FERT A TTIGE |

HEIGY, H 3Us! SHGRI § a1 Irgdl § & fSren »Ra ° ts
A1 H HH A HH 75 HhoH R R BT 9T §, AfpT AP R
foren BRAT § A1 § Ui a1 <8 al 81 ARe & YR R Fiad g
e T | O FRUfy o foTen wRY & sregef SiR Gl & favg Siareeg]
ff 97 BIH 91T | IR YR WBR BRH & A T Tl &l
90t & & USRS & THDBE BT da- 3R Ut TSR I Jaemy
e R I8! 8, T JPeH! BT (RN AF 06T & 3MYR TR el
BI G B | SN U I daicl §1 XQ! © dUT JUHIKI =1 UH & fog
Y 8T § | 9% SI99 & HIHd, B g fen ¥ J&id amal ot
AaTs SUHI grarerd) ¥ g1 91igy |

g H IUHieT graredl § faggd faurT & daa fafedm 3
Gefda A & o &1 3fUPBR §, T faega faum & sh=nfiie g
IS A Bl G- BT SR 781 & | SuHiaarsit & f&ai &I
& § @R fdegd f[aUm & Seifiie 9 g avar o -
&1 IR Ut IuHTe TRl &l g1 dMiel | WH-UH &1 g 3ii
7 forg dE ! firarae 3, o i A S9% g9 9&d §, S9& 3R
R UM &1 Sida 9 A7 29 398 H 9OR $d § Al I8! Sidd ofd
B1gd TR glcd & Ioll oldl 8, d9 o 91 33 | faedl g | 39+ g1
AT 1 & H QA1 I1eT | WH-UIH &1 axgsi # fidrae aur are
T4 A9 3§ Heferd ArHe &1 s SuHIad Iaradl J g1t 91 |

T HEIeg & SHHRI | g8 Y a1 918l § fb IR uew # ufd
foTaT WA gq JdA 901 & i HHAIRA! & Ug Wipd g e,
U g HHY [fte | dFl FHARA R S &1 3fUF gaa
g1 ©, 39fery Ufer fora Iuiear BRA ?q I 30h & &7 J 7 Q)
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Ug ffies 9 R SR &I IgM1 1T | 3R I Ug, Widhd fhU oId &
dl 37 WR Gd1d HH g7 3R hed! &I AR 9699 I g1 Se |
3{TUeh] §gd-agd Y=Idg |

SHRI SAPTAGIRI SANKAR ULAKA (KORAPUT): Sir, I am a
first-time legislator in the Lok Sabha. I have never been an MLA. SId iy
foret 317t &, fUsel Fe=T # Uy fasan T, R A H 1§ | But
the thing is that all the Bills are passed only in the Lok Sabha and the
Government passed RTI Bill or Triple Talag Bill not because of the

merit of the Bill but because of the Government’s brute majority in the

House.?ﬂﬂﬂﬁﬁﬁm%m lﬁ%ﬁﬁﬂlﬂﬁwamg,
foet 3T & 1 WS B, 3Muet AW B 3R 3T e Uy a2 R §
Qifs=1 98 o9 JUT T SR 3T SITell T, 3d R-6R T g1 eT 8 |
o o it 3@[ ﬁ % Now, we are talking about introducing a new Bill

and we took into consideration the Standing Committee Report. We

have created something called a Central Consumer Protection Authority.
This does not do anything but this 1s creating parallel powers. What will
happen to the existing quasi-judicial courts? 394 1 %, =Y fod § T8l
AT T § o HogHd ®ied BT T GRRT @, What is the

limitation of that? So, this might lead to some parallel powers. I think

the Government needs to clarify what will happen to the Consumer
Courts. @—ﬁ oid %, They love to control everything. In Section 18(c),
they have said that we want to regulate advertisements also. I @?ﬁ
JICI'1(-4--\I.C S ST what an advertisement should be like? 34T @l Iﬁﬁ
&It +ft 3BT 8, §8d MW & | I &1 36T § fh WMPR &1 81 9a
T, TSacigoiHc dheld BT dled & | I8 80 1 H +f forar gan &.
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In this Bill, they have given excessive control to the Central
Government. T1a9 RgTd &1 1 Y SHeld HT I16d & | We are

buying something. Now, you want to control everything by the

centralisation of power. Section 18(d) says, “No person takes part in
publication of any advertisement which is false or misleading”. QI
T Hddd %‘? How will someone know whether it is false or
misleading? When it comes to celebrity, Section 21(5) says, “No

endorser shall be liable to penalty if he has expressed due diligence”.
13.00 hrs

This Government is in favour of celebrities. Clause 18(d) of the
Bill says, “ensure that no person takes part in the publication of any
advertisement which 1s false or misleading.” And clause 21(5) says, “No
endorser shall be liable to a penalty ... if he has exercised due diligence
to verify the veracity of the claims made in the advertisement regarding

the product or service being endorsed by him.” This 1s ambiguous. Does
the Bill hold the endorser responsible or not? 34 Ifcrfsfest & 1y %
7 fady ff, 3I96 IR | i ddIU | These two clauses are contradictory

to each other.

One of the biggest problems now is of fake goods. With the advent
of e-commerce websites, there are a lot of fake goods being sold. This
Bill has nothing to say about goods sold on e-commerce sites like
Amazon, Flipkart, etc. When one orders for a mouse, after opening the
packet only he finds that it 1s a fake product. These sites claim to be
selling an Apple product but instead you get a fake product which is
made in China. But the e-commerce sites are never responsible. They
are just meant to be carriers of products. It has to be clearly defined as to

what has to be done in such cases.
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Sir, the process of mediation has been introduced in Chapter 5.

While this Bill is supposed to redress the grievances quickly, this

mediation is likely to give scope to corruption. STl PRI HRAT dTed]

g, 98 IR Johdl ¢ | fSad urg ulaR 3R U1 §, 98 39D deld ot

P Hhdl % | This will further delay the process of grievance redressal.

I would like to highlight some jurisdiction issues. There are
multiple other laws also along with this Bill. I will give you a few
examples. There 1s the Real Estate (Regulation and Development) Act,
2016 which deals with real estate and construction activities. If you
include the real estate in the present Bill also, under which of these two

laws will the real estate be managed?

This Bill is being projected as a modern legislation. T S A 9arn
YT fh 1 am bring in the Bill, S 30 Wﬂﬁaﬁﬁm | ﬁﬂT:l_Eﬁ
RIS | N $-HTHY &, B9 ATl 1 ol 3 T SHIare ot gidl 8, a8
Uh-3l i & I BT © | 31U VAT bIs {9t T8l o Jobd g, il 20 T
30 T dob RS BT | You need to reconsider things from time to

time. Will e-commerce be a part of the Information Technology Act,

2000 or will it come under the present legislation? We passed the
National Medical Commission Bill, 2019 yesterday. ¢ [l &l Slde?

T Rred & ) 98 34 fod &) 3@ 9 & Av9a s f5d 37

So, there 1s duplicity of things here. We need to clarify all these things.

When we want to bring a new legislation like the Consumer Protection
Bill, we need to understand that the consumers of today are young, they
work on multiple platforms, and they come from vast and varied
backgrounds. We use technology, we import multiple products from

abroad also. We need to see that there are some sunset clauses here.
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This Bill has to be brought in such a way that it keeps changing and
improving. The power you are giving to the Central Government has to
be distributed. We need to include the people who are the consumers
excepting the Central Government so that the grievance redressal can be

done.

Sir, we need to send this Bill back to the Standing Committee
because this is not thought through. The Bill having been passed in the
last Lok Sabha and the Standing Committee examining it before does
not mean that it has merit. The Bill was passed in the previous Lok
Sabha because of the brute majority the Government had. Please try to
send it back to the Standing Committee. Let us deliberate on it and then

take 1t forward.

Thank you.

ft o fay ¢t (@R Y): y=gare guIfd #eleg | 7 IuHia
TR&UT fATT, 2019 BT TS B & T TSTEE | §ART SV TH
U1 37 T Forgw ugd T 31Ut SRevd i Tiol 3UA-3MT &) Ianfed
B ¥ 3R T ¥ | TR-9R Sa A Bt pawifad st of a¥ 1986 A
TF 9 a1 Bt SReRd T8 P18, oY IuHeaT BT W& 3R
gy fie I | av 1986 & T 7 98 fod 33 W R 81T §
| 39 SR BHR ¥ H 9 Had fcgaRy] d¢l g dfeh arll ot
3G Tl &, ARG Fal § R S-HTHY o ggd IRI gAnaar i
de1 g, forgd HRU 98 fod o 9gd-9R 3isHey Ugd ¥ &l &l
P ¥, IGP! STE IR Ueh 41 fdd A &1 3aRgehar ot |
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SARI TWHR gy 2018 H 39 fod &I air 3118 ot | 98 fod A
YT ¥ faTraR 2018 | UIid 81 71 oI, b 39 &1g JA1d 317 T
3R g8 fad a1 g1 ANl &) AR T UST & | 59 fo9d &7 dhad Uap
g 322U g fob AR SN IuMia &, 37! g1 31fdss I 31fes gfaemy
< P 3R IThT WL B b | 3P [ gAY AT b UTaeT=
fpu g | o ey =afie oawut 9 1986 & foet & oY, o forem,
T SR PG TR WR S YU 91 T Y, Ih1 H faEdr fan
AT g, 3] THN I8 75 § | ST 3IATdl HEORIAl BT & Y-
Y STarg gy Wt fbu e g |

HHI QUUTG T8ied, fS9 @8 ¥ a¥ 2004 § AT 3cd
fogrl aroudt off B WBHR & GRME TART o B ffqaw g
g A 119 FR WR At 8 2014 TF 119 F8R W & &1, Af g
2014 T 2019 & &Id H H T3d RIM TR 31 T | 3 a8 I - goIR
3RT SR P AMHT THARY SrfawyT g ov! 7 SR MY a8 2024 T
Ui §9IR 3RF Sl 81 &1 GHTGAT g | AT Pt 36y Ufad & 9gd doit
Y ZTHT G 8 | U 3T & 3JIR g Y FHel o1 8T & fob URd
&1 IUHeT SR ) 2 § Ted dofl Y S¢ @11 | 39 ey o
3T @ fob a¥ 2008 & IUHITT SIOIR W8T 31 ARG HAS SUT YT, I
2018 H 110 TR HRIS SYY 81 AT & | T8 THIIT § T avf 2028 d
g A THT dodR 335 ARI HRIs ST 8l WU | ST 89 I8 31
T Gbd ¢ foh TAN < H bt ool A vy Wfedd o¢ &1 & | DI
SR gl are! i} 8 Tl 8 | TedHRur f O g @ | HemH
Ff i TS A T € | AR S H TIHT 17 FRIS ANT I 7 I |
3R 8 3R 30 HRS T SIGT AN TTHIT 50 HRIS AT HeOH 71 H o
| SATGIR AN 3-BTHY BT AN HR 36 6 | I8 YT U 8! A 8HAR
IHA 8 | I8 IHIE & fF a¥ 2021 TF §ART S HTHY BT TIOIR 84
3RY SIER 8 ST | I8 dY 2017 H Had 24 3Rd SieR YT al 34
qHS Ihd & [P fbd- doft ¥ g FI9R d¢ 361 & | STBT I Jg]
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HRUT T8 § P IR WMeR 5@ ¥ 2014 H 3z & O g4
f&fSTeeiaRur &1 ga-T Serar faar fo o™ @ &1 glaems s1gf iR
ANT &l TR W gl P! SRRl DT JHHH Red SYaisd g < |
3T UHId T TSI & § B sgd dofl 4 5 W1 8 | o6l 399
UTeh! Bt YT §¢1 §, T8 BHRY WBR &t gAaar +ff st § | S
39 30+ Iqae- § g e U o 3UD! JiTsd i oig 34 TH
< f&ar Ot g YR SR &t a1d ot | 59 99T THR 9T STeT TREfUT
& 9gd Jo! T & | o e T I gfar # S 99k 9e1 8, S
STCT TREU TR P ¢ & 3aX Jgd So! oed HeqH ! o 6! 8
| 3R HRI STeT W& w81 R al GR1 g+ & g8 &= IHPbT a1y
33T TP § | ZYICIE UEH &I g1 SUb STel UR TRT =07 81 3R &I
A g1 1T WRiea g g ot § At T3 St o6t 3Tuds Arend ¥ SRy
AT AR | FeIAC  HRIGR ] U 9gd gl AIAH B 1§ | 62
PG T TSI AN AR SV H SC BT YA HRIIQ B |

AT JHTAfd off, T 3Ue! 98 w1 aredl § [ 8R! WRBR
T GAGTNd TRBR B, 98l gH1 ANl Bl a1 9¢l8 © | g9
framl & forg ot a8 e doe 9 38 © b 2022 dP ST 3MHEAT
T B | H Al H WY SIaRITY 3R AUy IuT HRH &l
YOI B I & | AN bt oid T Ufad Fadl g 3R A Dbl oexd
gedl g dl TOIR &1 ¢@HR & Sl ILNTUA 8ld 8, 9 IdTe IdRd & |
SUH P IR Jgd HI-Rdl T §, o YHS fa919- 8id € 1 58
feow Hd §, O IUH I YHD §1d dg od o, dAfb IdleT H
ARl el gidl 8, S8 BRIl 9 St € | RE BIE J i
SqHT I o | T PIC A 98 Fal [ had caHldd YR |
fopat ot ST B1 AhT 9 ST | Th TlferepT ugd ot g5 8, 39
faaRor S o1 6 9 IR §Ud & 81 7T | GUIH DIE A Fel fob HrA
PT 3e=T Tg ¢ fob IUHIGAT BT TREMUT 3R IUHIGT Dl JauT gl | ov
AR PR I IRE U Yae-=id g 3R g4 @l = vy foean g b
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| SUHTFIATSHT T TREUT HRd §U 3D AUl §a1U |

IR off, 39 fod | S &7 91d &, 374 ¥ TH I8 g b ded
HoIIR UICaRH TR & T8 &1 U1 fosan 1 &, forges Arend
Y sHfae amie fafaftat e 7 g6 HmamE et | TR
qreacy & fTHERT I §1 aTd! Hu-! & it 3R IUP Iq1Y
A I HUA Bl W SIST AT 8, S 3-D 1A & H1egH F STHIRTT Bl
Jg Mede A HAW | Th 91 Hiay g Hi siier a7 g fb o
AR 1 9iag Wiaigex 8N, 39 had Th IgHiadr
JUUTGIT3 DT Had Th g ol oM, dfcth 39 U & foraq
arHeft g, It B IgeT Y AT | 396 Ty gl Uigde ol
T, foumea snfe @ffRl &t aolg I 3R UEH &I Dis
IHI il § a I9& forg off fagharsif & SR s9F &t g4
SRR P g | foa & Iuier faare) & gz & o fora, I3
3R AT Aad IR Hivlg TIRE137 P g2 BT Ud1d § | 39 fadasws
H yrayT g & afe fSar ik 39 IuHiadt BRY IuHad & f&d o
Bl GATd & ol SRIG HU AP BRA H g1 o Gobell & | 39D
3ATaT IUHIST TART T IUHIGT HEARIAT I B oiis ear T g |
E I SF1 SO H 9 S df 39 SR IUHTE &I S Higrsi
3l off, @ 8T M | 3 HEY B dd) W 39 HH H 98 IR
gy fpu U 8 | 999 HH &, 3afert 7 vt I faxar ® 78l o
TETE | H 3U! §1d A BT E |

TG ST ATHA! & e, (MUCR & T Ag@yu § | 399 difsar
HIHRIT Y Fars &1 Y Urae™ a1 T g | 3-H1H" Hu-iel & fog
SUHIEITSM & ST TR & o wgdfd o1 if+ard & fear man g |
T Ywad B 8 Fel | fr 39 gfar o S-o fefirediiaru 9g @
g, 3-PIHY 3R -G8 ¢ @1 ¢ | 3H IHY STl Yoy Heayul &l
A1 § 3R Sl Bl dis HI AP g1 IHhdl g | I8 AT SR 6 | FH(eY
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STl & TREUT & ol <=1 T Ueh Holgd DI I+-T dlieU | 89N o% &
SUHIEITSHT BT ST BHAR Bl o H IWMEd 81 3R I Uedh BT Ul
=01 3UA ST W e, D! T HI T3l St DI 9 DA &
HIEH Y H3A1 918U |

a0 ¥ TghaaR 3R Weae &1 YaR &4 ard arlt &1 ot
feR S/ T g | g9 A A 3T fb e fagua B 2,
YN Aol & 98d do-go faascs gid ¥ 3R T 399 guTfad
BIHR ST IHM DI R ad Y IGHARNM A gA sl H @ b .-
SR YA BIC - TS & bI T ... (TaYUH)

HEAT FHTUT ; foodt o1 919 Ad difoig |

oft arorg fayg et : S, & | T T8I o | S fhore T F TH 4@
S A, I fore U1 fhar 7T 8 1 T8 Bt AR Toh & e TR 9,
S AT BT TR B Dbl bR B ¥ | AR, =T8T, I8y HiRkar 3
garslt & fagos & e # oo carsit & ufasfid a8, g9 39
faa & ot vor foear man 8 | SAfadts aTRE ot <t § O TS 9eH
T TRT H3A I Bl dl 5, 39b IR & Ig gl 4T g b Rasdie
ST YT TR O | 3ReeT B U8 oaayT § foh SN aafaq faqmo avaln
g, 3P g8 fomHeR! B § fh a8 g 39 Wisae &) gl Y 3R
3T 91 3P IR | Hg | MR, TgAr onfe <2 A Ursae a9
gTelt U b 1Y B, fAaR0r HRA arat 3R Ao & arat gt <
& FTGR ST T & | U8 81 AR oXT § 39 fdd & H1egq 9 Ush
T far g | # Sut Sl feHvEg RaeR U §1d @

AT HTT |

T AT @ St 9w g b THIRYT SR THSRUT
fSHTIUT, Sl Hual fSaw Hdl 8, STH Udh 9gd 981 Ad 8idl §
| 38 BT U8 © fP 3 tHeRd 9ifd &R 33 § 3R Y 39 W
feaemmave <d §, a9 t ITH IAH! & T Y BT § | 39 W gH
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AT Y T ST IRT | ST W& bt §1d A Ugd &l Pol g | 59
I H $-BISfei & H gawi1 &1 7S &, T 1 IR foba T
I TR W AR A BT 1t GG BT & | T IR Urae™ 9
foret & T 71U § 3R UTe! Bt JiIuT Td W& F U ogi S
gy fhu U g, 98] TR0 3R AR & 719 T 39 dNIR B
SeM 1 HH fHar T & | el § [IdR & §RT IUHIaT TR&UT
?d U8 oo o man , fod Iumiedn Sif¥eRY &1 9 e | |
Ut gl ¥ SRIY HATE b 31 Tghid I 39 focd I Uid BT
91eT | Y=dIg |

SHRI JAYADEYV GALLA (GUNTUR): Sir, I thank you for giving me
the opportunity to speak on this very important Bill. I will be brief and

put forth my submissions point-by-point.

The first point I would like to make is relating to Clause 2 of the
Bill which deals with definitions. Sir, Clause 2 (42) defines ‘service’ and
brought under its purview a host of services, right from banking to
entertainment. But there 1s no mention of health-care, which 1s a very

important service.

In 1995, the Supreme Court gave a judgement which clearly said
that medical services to patients, for which fee is charged, comes under
the purview of the Consumer Protection Act. But, conspicuously, the
Bill has left out this direction of the Supreme Court. Not just paid
service, even service provided in Government hospitals free of charge
should be included in this Bill. It is not about whether they are charging
something or not, but it is about the rights of a consumer, regardless of
whether the service is free or on chargeable basis. So, even free

Government services should be brought under this Bill. I would like to
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know from the hon. Minister the reasons for not including health-care as

a service 1n the Bill.

It was promised that the Government would come out with a Bill
which would provide consumers an alternate system of consumer
justice, which would help them seek resolution of their disputes with
manufacturers and service providers in a simple and quick manner. Sir,
now-a-days, consumer justice has turned out to be anything but simple,

quick or inexpensive.

The cases are piling up at every level. But I find no such provision
in this Bill. So, I would like to know from the hon. Minister how is he
going to simplify the procedure and resolve disputes in a fixed time-

frame, as was promised to the consumers of this country?

Clause 2(7) and (42) of the Bill define the words ‘consumer’ and
‘services’. Here you are putting a condition that there has to be some
consideration to go before the concerned forum. I feel that consideration
should not be a condition precedent in case of availing medical or
municipal services provided by the Government. Let me give an
example. A victim of medical negligence in a Government hospital or if
a person dies due to negligence of any of the identified municipal
services, should also be entitled to compensation. The proposed Bill
restricts this. It says that there has to be a ‘consideration’. I feel that the
definition should be enlarged bringing even free services provided by
the Government under the purview of the Bill for compensation. I

would request the hon. Minister to consider this.

Sir, Clause 89 of the Bill talks about punishment for false or
misleading advertisements which have far-reaching implications. There
are penal provisions which say that in case of false advertisements, the

about:blank 59/128



719122, 321 PM aboutblank
imprisonment will be for 2 years and a fine of Rs. 5 lakh. But the Bill
1s silent on surrogate advertisements. For example, if you have surrogate
advertisements for alcohol brands, pan masala brands, cigarette brands,
and other such type of dangerous products where advertising is
restricted, they come out with the surrogate advertisements. We are all
aware of it. There will be liquor brand advertising mineral water and so
on. There are advertisements where brands claim that doctors
recommend a particular toothpaste, health drink, etc., and if such
toothpaste or health drink misrepresents, penal action has to be taken
against such brand and company. But there is no such provision in the
Bill for surrogate advertisements. So, I would request the hon. Minister

to give a serious thought to surrogate advertisements.

The next most important point is related to Clause 10 which deals
with the appointment of the Chief Commissioner of the Central
Consumer Protection Authority, and Clause 42 deals with the
appointment of the State Consumer Disputes Redressal Commission.
When it comes to the composition of the Commission, the Bill does not
mention anything about the composition of the Central Consumer
Protection Authority.

The Bill delegates powers with regard to qualification, terms and
conditions of service, salaries, etc., to the Government of India and same
is the case with regard to the State Consumer Disputes Redressal
Commission where appointment of the President, Members, their
qualifications, salaries and allowances, etc., are under the State

Government.

The existing Consumer Protection Act clearly mentions that

Commissions at various levels will be headed by a person qualified to be
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a judge. And, 1986 Act also clearly mentions about minimum

qualification for Members. But nothing has been mentioned in this Bill.

Sir, 1 also mentioned, while speaking on the RTI Bill, similar
concern that the Government wants to keep 1in its fist every institution by

keeping with it the qualification, salaries, allowances, tenures, etc.
HON. CHAIRPERSON : Now, please conclude.

SHRI JAYADEV GALLA: It is not in the interest of any institution,
including the consumer forums. So, instead of detailing them under
subordinate legislation, I would request the hon. Minister to mention the

same in the Bill itself.

Sir, I will finish with just two short points. The next point, which
some other hon. Members also mentioned, is about penalising celebrities
who endorse misleading advertisements. While I agree that there has to
be some accountability with the celebrity, we also need to understand
that they are not organisations that can do due diligence on every
product that they endorse. So, while there has to be brought some type
of accountability, it should not be the same type of penalty as on the
brand of the company, but, I think, something to hold them accountable

1s 1n order.

Finally, the Jago Grahak Jago movement is not going on with the
kind of a momentum which it ought to have been. So, I suggest for
consideration of the hon. Minister to provide some extra financial
support for this movement and to bring awareness among consumers

about their rights and duties.

You should make a provision in this Bill itself that all private TV

channels could telecast consumer-related advertisements, at least, five
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minutes in an hour. This will help a lot in consumer education.

With these observations and hoping that the hon. Minister, Shri
Paswan Ji, would pay attention to the various issues raised by me and
act on suggestions rendered and take them to their logical conclusion for

a better consumer-friendly mechanism, I support this Bill. Thank you.

*SHRI GIRISH BHALCHANDRA BAPAT (PUNE): Hon. Chairman
Sir, I rise to support the Consumer Protection Bill, 2019. At the outset, I
would like to thank the Hon. Ministry Shri Ramvilas Paswan ji and Shri
Rao Saheb Danve ji. This law has been continuing since 1986 with
fewer amendments at regular intervals and this is for the first time that
many amendments are made. This is going to support and help millions
of people to seek justice and that is why I want to congratulate them.
Hon. Chairman Sir, if someone wishes to speak on this entire Bill which
runs into 75 pages, it will take around 2 hours and hence I would not go
into all the details. I was a minister of this ministry in Maharashtra
Cabinet and I have a good experience of all these. Hon. Minister
Ramvilas Paswan ji had supported me whenever I needed his support
and | am very grateful to him. So, I would not go into Clauses, Sub-
Clauses, Rules, Sub-rules. But, I must mention here about the stand and
commitment of this Government. Manufacture-distributor-Consumer
are in the chain. This 1s common to all and a consumer is both a
customer as well as beneficiary and that 1s why he 1s more vulnerable.
This bill aims to protect the consumers and hence it is unique. It works
at three different levels like district, state and central. This bill will
cover all the stages, levels and areas and it will also do justice to the

common Consumer.
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Some members asked to send it back to Select Committee once

again. Many newspapers took cognizance of this and they have also
made many suggestions in that regard. Cabinet sub-committee had also
looked into it. We are not claiming that this is a foolproof bill. But, I
must say that nothing is foolproof and everything changes with time.
Earlier, there were no TV or other electronic advertisement 50 years
ago. But, with changing times, now we have electronic, computerized,

online purchases and even other means of shopping.

While appreciating this bill, I would request Hon. Minister Shri Rao
Saheb Danve ji to set up new Consumer Courts. We have the data
regarding pending cases, and around 4,61,000 cases are pending
throughout India. We should come forward for speedy and time bound
trials in Consumer Courts. [ have got few things to mention. If any
consumer 1s cheated, all the concerned consumers would get
compensation and that kind of provision has been made in this bill. It
would be a big deterrent to the traders and retailers. 1 want to make few
points here. This bill is very important for the cause of common man.
This 1s consumer-centric bill and Government has come out with many
amendments for the benefit and welfare of common man. All the
sections of our society like SCs, STs, OBCs and women should also get
due representation in appointments under this bill. There is a saying in
our Marathi. The moment a law comes into existence, it also paves the
way for its misuse. We cannot stop this but we should take utmost care
and come with a better law having minimum loopholes. We should also
use new means of communications like video conferencing, digital and
online complaints and other electronic platforms. District Magistrate

should also be made more responsible.
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Hon. Minister Sir, I would like to draw your kind attention towards

the issue of lesser funding for courts from Central Government. No

proper court buildings and chambers are available for advocates and

judges in many districts. Adequate space should be made available to

the judiciary and Government should come forward for this.

I have last two points to make. Somebody spoke about ‘Jago
Grahak Jago Campaign’. If somebody is at fault, we have a law to
punish him, but we should focus on spreading awareness. We should
run an awareness campaign through schools and colleges for consumer
education and awareness. To avoid accidents, we educate the children
about traffic rules. Likewise we should focus on consumer awareness to
avoid cheating. Whether they are children or aged people, we all are
consumers. We all need protection as consumers and I think this bill
will definitely serve the purpose. But I have one more point to make.
We should be more alert and vigilant as a consumer to avoid cheating.
Citizens should also come forward to file complaints whenever they are
cheated.

[ can give you a good example about it. One day, a man came to
me. He told me that his dhoti is torned due to a nail fitted in railway
seat. I asked him to file a complaint against railways. He filed a
complaint. The litigation took a long time but at last the court ordered
railways to pay the expenses of fares for trips to Mumbai and also to gift
of 2 dhotis to the complainant. This is a classic example of alertness and
awareness. Government cannot intervene 1in everything and
everywhere. Citizens should be cautious about their consumer rights
and also to fight against injustice. You have given the much needed
protection to them through this bill. But, I think awareness is the key to

all the problems. We should focus more and more on awareness. We
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should come out with more ‘Jago Grahak Jago like Campaigns’. Lastly,
I would like to reiterate that more funds should be allocated for courts.
We cannot discuss all the issue of the bill due to paucity of time. But, I
think commitment and willingness of the Government is more
important. [ would like to thank Hon. Ministers and this Government
for bringing this Bill. 1 conclude with these words. Jai Hind Jai
Maharashtra.

SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Hon.
Chairperson, thank you for giving me this opportunity. I stand here in
support of this Bill. I would just like to ask four to five pointed questions

as clarifications from the Government.

The Standing Committee made a recommendation that the word
"Government’ is not included. I appreciate what Shri Bapat ji said just
now about what happened in Railways. But there is no redressal system
which had actually been recommended by the Standing Committee. The
specific word "Government’ has to be there. The incident that he
mentioned about the Railways is actually a very valid point. The story is
small and sounds inconsequential in the larger context of discussion on
this Bill. It is a very valid point. It is not just what he said. I would like
to add that there are stories of food adulteration which are horrific. Who
do we turn to? I want a pointed clarification from the hon. Minister. The
Food Safety Officer of every district comes under the Ministry of
Health. Now, will there be a duplication of this? I would like to have a
pointed clarification that in case of all the adulterations that we are

seeing, this is also a very consumer-oriented product, who does he or she
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turn to? Like Bapat ji said he had to go to the court ten times. Can we
find a better system with the help of technology which i1s far more
effective?

13.34 hrs (Shri N.K. Premachandran in the Chair)

I appreciate that the Bill is very well-meaning but the Government
has not accepted the recommendation of the Standing Committee which
specifies the word "Government’. So, why has it been left out? Apart
from adulteration, look at healthcare and education as an example.
There are so many times that you have issues because of education and
because of healthcare. Who does the common man turn to? The
Government talks about their flagship scheme about great healthcare but
who does the common man turn to? So, will the hon. Minister kindly

clarify on what would be the role in case of healthcare and education?

Another thing is about service defects. These are all product based.
If there 1s a bad product you go to court you will get help. But what
about services? How will this redressal system work for bad services

given? I will give you a very small example.

If you are in the transport business and you do not get good
transport for the commitment that you have paid for, what will happen
specifically to the service industry? There is always a loophole in most

of these rules. If there could be some specific rule, it will be good.

Coming to labs, I would like to rethink about big multinational
companies which vends a lot of products. [ am a mother myself. When
you hear something different about any product which is popular in that
age group, or if it is banned, the first thing which every mother feels is

that it is obviously not good for a child. I hope there are enough labs to
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support it and every lab in this country, State wise, gives a different
report. For the same product — I would not like to name the company —
UP had a separate report and Maharashtra had a separate report. The
point is, who do we turn to and whom do we believe? We cannot go to
Central Government for everything and it cannot be centralised at this
rate. Are the labs strengthened enough to look into adulteration and
food products? I hope that it is not misused either because firstly, the
product was banned pan India. Everybody got panicked and then it was
removed. Then after a few tests, it became normal. Was it a harassment
or what was it? It has put some sort of suspicion in my mind that
whether it was misuse of power because it is a product consumed
globally. Why was this particular company picked up? These things
actually put pressure on consumers because you do not know where you
stand. What is the plan for strengthening specific laboratories and

technicians by this Government?

Product liability 1s applicable to all participants in the food chain.
Here, the producer is at one end and the consumer is at the other end.
Today, when there is a product which can be adulterated, what about the
middle level agencies? There are multiple agencies which can be
responsible for it. If it is a milk product or a food product or fresh food
item, the transporters are involved and people who store them are
involved. How will you pinpoint in the whole supply chain? I think
everybody should have accountability. There is no point just saying that
only the producer is responsible. This has to be a collective effort. Will
the Government give a signal of a collective measure of zero tolerance

of bad food or any adulteration? That sort of a signal should be given.

There are a plenty of laws already in the country but adulteration

has still not stopped. We have to put in our collective mind to see how

about:blank 67/128



719122, 321 PM aboutblank
we can go about it. I appreciate what Shri Bapat has said that there is
always a law made and somebody finds a loophole in it. It 1s not about
finding a loophole. The collective thought of this entire discussion
should be to make better and stringent rules in the interest of the
citizens. I come from a State where the consumer is the king.
Maharashtra is always known for its marketing abilities. So, the
consumer is the king. Let us put the consumer first and find a Bill

which is in the interest of the nation. Thank you.

oft T ARIST (SFIAIRT) : SHT6 JORUREH UTed, g3l 310 S
I HihT [T §, 39D [T TUST YhaT | H Plg dal bR B
e S 6T § SR M0 g = off 718} 371 | g it gf-ae) Hmer §,
I8 IRWH & dgFPhS &l S ¢ | 8H U8 HeH! fUsd Th HeH
g Q%% | It is scripted in each and every piece of legislation. Udh YU
foraT ST 8T & fh BUR Sl IR gaR &, 37 TR Mol §PHd GRI
Held fHaT AT | g8 ST 1t W B U Hal § | I8 YRBH & g
RPaT TSR &, 98 AT S & | Afh 98 39 31 Hal €, 918 319
R3S <RIT, 18 MY Hd o AfSHA HHIRH f9d I gl 8,
YD1 BT GRAY, Tl B S8 T HIRA Bl o a1 ¢ [ IR3ERI |
I<d Ta-He B P T Hooll B (o1 oY 3R Teq &l afbAR
PR &1 WU | This effort to run down institutions is not good for the

health of the democracy of the country. Democracy flourishes in the

country because we respect institutions. And elsewhere in our

neighbourhood, that 1s not done and we see how things have gone wrong

there.%@mﬁ@%,ﬁwmm%ﬁm@
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ARWIH B B & §1 82 FUCE &1 8, Fifh IPh ddd Qe
Bics ol % | Essentially, this belongs to the court of law but it was

taken away from there. We provided an alternate mechanism because

consumers do not have a level playing field. They have no resources.
They cannot organise litigation costs to fight big business houses. RO

ﬁ'I'Q Uh Eﬁb_ﬁ'l'af ApfAeH o D HIRY B Tl_ﬁE %’ | Essentially, the

colour and custom of this efficient mechanism are that of a court.

3§ Ugdl IR Ug fhar a1 §, S 399 Ugd AvFd Reud
HHITH U, I Th JUIH DIC & OIS Ted qT 3P| DI b B
g 8Id ¥, W H U BRPIC & o Ied gld 3 3R fefeae #
Qfa%T[ %@GH olol Higd _E?fa Y | The whole exercise is a judicial
exercise. U HWIC 5, ITH TN ST €, 3 W YT (Hufg S %,
30T Thadl o1 § 3R dg! 37l W fdhar S QT & | This is a
question of big concern. I do not know whether this Bill will survive a
judicial challenge, a challenge before the Supreme Court. 37t g8t g
81 3P| Th Yhs P ¢ Tdhd & | I8 Il HHNIRE g, AT &d
3T 3fiaR Hedssl PR L & (P gH e & fsiede Regd HHiRH
lﬁaﬂrﬁ%%ﬁqﬁ%@'% | dg i quef_S'T?—[ﬁ@[?%% | So, this is one

of the concerns.

The second point is that we cannot expect a perfect law, the

Consumer Protection Law, because it is an evolving concept. TUI-"Y]

YA BT & 3R 3-8 divl 80 390 AMAT HA & | A BFHA T 5
%W_\;f I DA WTITIT% | There is no doubt. WW%,
USh 3-B1AY 8, S9! UM fHar TR g | dfdsd Usp UfthiRiue Sifey
fecfiadt fRen snft oft 78t gen 8 | W, 99 dF &9 3zl T &l
ST T8 B, Sl HoR URIYSY B, HogiR oy fSefiadt
Rea & 1Y 81 B, 99 db gH Dis IWIE el & | 3 HI AR
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3T A9E! g 3R TTh! S T Red Had g, 3T t agaf grm
WWWW & ’i;i-lll-h :If?fﬁlﬁQBT% | It is the same story for
him in terms of procedural angles. It is run of the mill attitude. del dic
HIEI] T HHET &, Tl I IgT & | I8 39 9ol ¥ Tal 9 38T §
i g1 T ThRINC hogmR Wiy fedia’l Ried Fdicd & o
AMHHITW e | Y W TS & ¢4 Pl oexd g | 3R o f 399 o)

ad %, @I@Q?ﬁ@lﬂ Rreeq %, Alternative Dispute Resolution system can

be integrated with Consumer Grievance Redressal System. Say, there is

a sum up to Rs 50 lakh, our first priority would be to get it settled by
employing ADR mechanism.

HON. CHAIRPERSON: Thank you. Kindly wind up.

SHRI HASNAIN MASOODI : 3 3(cal ol Uiy {thai= &
HIHAT %, sometimes, we have to have a holistic approach. 8H id

IR 3R T[SH B! 910 B IE 6, ST SIBIRATHT BT a1 HR I8 §
g1 374 ol d HIRWIS EHl Hd % with description....(Interruptions)

HON. CHAIRPERSON: Please conclude.

SHRI HASNAIN MASOODI: [ am just going to conclude.

& OTE R AmeT ® | 89 e te IgR A e R | g

HIHAT % to run down institutions. This is again one more effort to run
down institutions, and to leave everything to the Central Government,

even matters pertaining to the district consumer redressal. Thank you.

SHRIMATI APARAJITA SARANGI (BHUBANESWAR): Hon.

Chairman Sir, [ am extremely grateful to you for having given me this
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opportunity to speak on this very important Bill, the Consumer
Protection Bill, 2019.

At the outset, I would like to congratulate the hon. Prime Minister
and also the hon. Minister for bringing this Bill to this august House for

deliberation and discussion.

Sir, with all conviction at my command, I would definitely like to
say that this particular Bill, with eight chapters and about 107 clauses, if
implemented well, will be a game-changer for consumers and
consumers’ interests in our country. I would definitely say that this
particular Bill is an expression of the fact that here is a smart

Government which believes in smart governance.

Sir, this Bill 1s not new to Lok Sabha. This Bill had already been

brought to Lok Sabha, and was cleared by the Lok Sabha on 20th of
December, 2018. This Bill, if you go through, speaks of rigorous
preparation, and all the concerns, issues and suggestions that had been
put forth have been incorporated, as far as possible, by the hon. Minister
and his Ministry. In fact, it was sent to the Parliamentary Standing
Committee, and it was also sent to the group of Ministers. As has
already been pointed out, the Parliamentary Standing Committee made
37 recommendations out of which 32 recommendations have been

incorporated.

I also convey my very sincere appreciation to the hon. Minister and
his Ministry for taking into account 80 official amendments; and they
have left no stone unturned in ensuring that this Bill is enriched as far as

possible.
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Sir, there are three major goals, as we know, of this Bill. One is to
prevent violation of consumer rights; two 1is, to check illegal trade
practice, to check illegal business ethics; and of course, last but not the

least, to prevent, to stop, to curb false, misleading advertisements.

g8 ydiad fadus Iuviaaell & fGRT &1 dadq &,
R B R Ugd A, T AUR R HaER! § IR
IS B JHIH § FaH 3R a1 vd yHe G-t &f §g
X B G H TP IRad Hea ¢ |

Sir, if we go through this Bill, the consumer and the consumer’s

interests are the focal points. All the proposed actions are intended to

protect, promote and enforce consumer’s interests.

Now, there can be a question in the House -- and 1n fact, [ have been
sitting since this morning and 1 have heard about the need for this
particular Bill when there is already the Consumer Protection Act,
1986. It is a very valid question. But here, there are two reasons,
which I would just like to highlight very briefly. The first reason is this.
In today’s world, consumer markets and services have undergone drastic
transformation. We are talking of 1986, and we are talking of 2019.
The modern market place has a plethora of goods and services, and this
kind of situation, at the moment, has made the consumers very
vulnerable to new forms of unfair trade and unethical business
practices. We have to agree to this. So, we have been talking about
different kinds of marketing; and we have also talked about the kind of
problems that are arising. Misleading advertisements, tele-marketing,
multi-level marketing, direct selling and e-commerce pose new

challenges to the consumers, and definitely, it stands in the way of
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consumer’s interests. So, there 1s the need for this kind of a Bill. There

1s the need for amendment of the Act.

Now, second and most important reason is this. There have been
District Consumer Forums, State Consumer Forums, National Consumer
Forum but the fact remains that there i1s very slow disposal of cases and

that 1s detrimental to the interests of the consumers.

Sir, this issue has already been pointed out by my esteemed

colleagues from this side and that side.

HON. CHAIRPERSON: The Consumer Commissions are taking more
time than that of the courts.

SHRIMATI APARAJITA  SARANGI (BHUBANESWAR):
Absolutely, Sir.

So, 4,61,000 cases await disposal. This is extremely unfortunate.
This 1s from the National Commission Website that all of us have

actually got the information from.

So, we need quick disposal of cases; we need to enforce the rights

of the consumers and that is why this Bill has come.

At the cost of being repetitive, I would just like to point out a couple
of things, which are extremely important. It is about the salient features
of this particular Bill, which has been tabled today. Number one, which
1s the most important thing, and many people, in fact, from my right
side, have been speaking against it, is the CCPA, that is, the Central
Consumer Protection Authority. We need swift Executive interventions.
When something of this kind happens, violation of consumer rights take

place or there 1s a misleading, false advertisement, we need to move
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swiftly. We have not been able to move swiftly, and this is the problem
with all of us. That is why this Bill has come.

So, CCPA s a great thing, which has been conceptualised. It is a
wonderful thing, in the sense that we are talking of Chief Commissioner
and Commissioners, and we are talking of Regional Branches. So, there

1s no question of saying that everything is centralised.

Number two, the wonderful thing is the product liability concept.
We have to have the product liability action, and this is a new thing,
which 1s very much part of this Bill. There has to be product liability
action in case a product is deficient or a product is going to be harmful

to the consumer.

Number three, and the most important point is the issue of
mediation, which has been brought in. Again, this is to speed up the

disposal of cases.

We have to talk of alternative dispute resolution mechanism. The
Bill provides for several provisions for simplifying the consumer dispute

adjudication process.

Sir, our friends, who talked against the CCPA, I would, definitely,
like to mention before them certain things. I will just take two or three
minutes. [ would, definitely, like to mention before them that other
countries have certain best practices. It is always large-heartedness and
broadmindedness which makes India adopt some of the best practices.
USA has the Federal Trade Commission. Australia has the Competition
and Consumer Commission and Finland has the Competition and
Consumer Authority. This, particular, Bill is very much pro-consumer.

We are talking of deemed admissibility of complaints in 21 days of the
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filing of the complaint by the opposite party. We are talking of ease in
filing. The e-filing i1s there. The mediation and product liability is

there.
HON. CHAIRPERSON: Please arrive at the concluding remarks.

SHRIMATI APARAJITA SARANGI: Yes, Sir. I would conclude with
the words of Henry Ford — “Coming together 1s the beginning. Keeping
together is progress. Working together is success.” We all need to work
together. We all need to resolve today to support this comprehensive
Bill which 1s very much in the interest of consumer and consumer

interest.

Thank you so much.

SHRI E.T. MOHAMMED BASHEER (PONNANI): Thank you very

much for giving me this opportunity.

Sir, this Bill is a welcome move. We call consumer a king. The
rights of the consumer have been specifically defined such as the right to
be protected against the marketing of goods and services, which are
hazardous to life and property, the right to be informed about the quality,
quantity, potency, purity, standard and price of goods or services, the
right to be assured of access to a variety of goods and services at
competitive prices and seek redressal against unfair trade practices or

restrictive trade practices. These are all clearly defined in this Act.
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It 1s suggested to have a Central Consumer Protection Authority to

attain this goal. The powers of the same are elaborately mentioned in
this Bill.

As far as the Consumer Dispute Redressal Commission 1is
concerned, that is also specifically mentioned in this Bill. But as far as
the Grievance Redressal Mechanism is concerned, I still have my own
doubts that these provisions are insufficient. It is still very much
delayed. It has again to be addressed seriously. This system is time-
consuming. The Grievance Redressal Mechanism seems to be very
poor. I hope these new suggestions will improve the situation. Anyhow,
the Minister may apply his mind whether we can further improve this or

not.

As far as the consumer education is concerned, that also 1s very
important. I hope, the Government would give a lot of emphasis on this.
I would like to know whether this Bill is up to the expectation of the
people. 1 would like to say that it has to be further improved. The
proposed Bill requires inclusion of more provisions to deal with fast-
changing technological, market dynamics, e-commerce and things like
that. We know that a lot of developments have taken place in the
market. We have to apply those things. As far as the original Act of
1986 1s concerned, at that time, it was sufficient. After that, in 1991, we
improved it. In 1993, we again improved it. In 2002 also, we had made
some basic changes in this Act. But the problem still remains the same.
It needs to be improved further. I hope that the Minister will also do that

work.

As I mentioned, the Bill, in its present form, 1s an insufficient piece

of legislation. It is not keeping pace with the new market dynamics and
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multi-layered delivery chains. It is unable to deal with often misleading

advertisements and other magic remedies and things like that.

There 1s a procedural difficulty also. I would like to mention that
also and then conclude. It is very difficult; it is a very cumbersome
process. The main problem is with the implementation procedure. The
Act does not grant the authority to proceed against any person guilty of
violation under the Act or take suo motu cognizance of an unfair trade
practice. At the same time, penal steps can be taken only through a
judicial process before the State or the District Consumer Redressal

Forumes.

So, what I would like to suggest in brief is this. We have to
streamline the grievance redressal mechanism and improve consumer

education programmes.

With these few words, I conclude.

13.56 hrs
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13.57 hrs

CONSUMER PROTECTION BILL, 2019 — Contd.

ADV. AM. ARIFF (ALAPPUZHA): Thank you, Chairperson, Sir for
giving me an opportunity to speak on the Consumer Protection Bill,
2019. Due to paucity of time, I would not like to go into the details.
The anxieties and the issues raised by the former speakers were
especially about the products manufactured abroad, mainly the imported

electronic items about which the Bill keeps silence.

I would like to raise my grave concern about the consumers from
the rural areas. Most of our consumers come from villages who are not
conscious about their rights as consumers. Who would like to consider
the interest of rural consumers when 70 per cent of them are below
poverty line and 80 per cent of their household consumption is on food
items only? From whatever money is left, they can hardly buy other
necessities like clothing, medicines etc. In such a situation, one can

hardly insist on quality, price or measurement.

The per capita income of agricultural workers has been declining in
comparison to what he used to get previously. They have no time to go
through the procedures insisted upon by the Bill. So, we have to make

more efforts to protect the interests of the poor rural consumers.

But, as far as the Bill is concerned, why does the Bill not take suo
motu cognizance of an unfair trade practice or an action? Due to paucity

of time, I would like to draw your attention to some specific points only.
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My first concern 1s about the inefficiency of the Bill to keep pace
with the new market dynamics, multi-layered delivery chains, and

innovative and often misleading advertising and marketing machinery.

The Bill needs to consider the variety of products that are available
through e-commerce. I am mentioning about the financial products such
as insurance policies sold online or services such as housekeeping, pest
control etc. which are excluded. The main problem is with the
implementation procedure. The former speaker Shri E.T. Mohammed

Basheer also spoke about it.

The Act does not grant the authority to proceed against any person
guilty of a violation under the Act. Penal steps can be taken only
through a judicial process before the State or District Consumer

Redressal Forums.

Another issue i1s speedy disposal of cases due to complicated
bureaucratic process. Quick disposal of cases is essential as justice

delayed is justice denied.

I would like to seek a clarification from the Government on the
average time taken to dispose of the cases. According to Clause 11,
definition of deficiency has changed which can invite more cases against
doctors for even small or post-surgery ailments on the point that doctors
did not inform about the post-surgery precautions or risks to the patients
and their relatives. The speakers from doctors community have already
raised their apprehensions in this regard. This leads to a situation where
doctors will not be ready to take risk and will deny treatment to the poor

and the 1lliterate.
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Another point is that the term °‘illegally’ has to be explained as
whatever doctors do and practise, they do it as per books and standard
operative procedures. Then he cannot be said to have acted illegally

while deciding whether injury has been caused to the complainant or not
under Clause 2 (23) of the Bill.

14.00hrs

[ have another important point. I invite your attention to the RTI
reply by the Reserve Bank of India. It says that the banks cannot be
held responsible for the loss of valuables kept in bank lockers. This has
put a big question mark over the safety of valuable documents stored in
bank lockers for safe keeping. I request the Government of India to fill
the gaps in the Bill with the most decent consultations to ensure the full

protection of the rights of the consumer.

So, I request you to send the Bill to the Standing Committee which

is going to be constituted.

SHRI ASADUDDIN OWAISI (HYDERABAD): Sir, I oppose this
Bill. Why do I oppose this Bill? It is because as in the RTI Bill, the
Government has diluted this Bill. I do not know how the Government
has succumbed or the Government which has 280 seats

(Interruptions)

14.01 hrs (Dr. Kakoli Ghosh Dastidar in the Chair)

W, 7 I 91 T dTld & [ T WHR S U We & 303
3RTH U AS GUT g | AfSHd Alall & 3FT 30 Yoo e T | 31T
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TeH, 39 ¢fAU fob oid 39 Ua- | ay 2016 H 98 9@ U gai
T, dl ITH g HIR BT oIk YT, dfp 3+ I9H! Mt fear |
3T AfSH dfall T a1 i ST g 82 HSH, 31d T8 8N fh o Pis
Y 3R 9T Y S, 31U S} b HWbIad P ot Ih! Rifdd pIc
ST TS | 39 Ffdd IE A apid Bt B I S T 31T Jbid
B! B SN2 PIC DI BIY B TH BT, T 3T HAW? Tg
AfEHd dlel Bt HHTTS! g |

TSH, I8 3WIfEe ¢ fdh 3T 39 $u IR a=RI% BRHATIG! 6 | a8
1986 o Ude H Higanrsti & fore Retdze o1, dfd 3o 39! fedile
R e | It g S R o ooR TieaR H Ied 3 Afgey
Tgdl 8, Afh 3y 39 Rotaw= &l AT fear | a8 el e § |
&Id U184, MU Jgd gU UHT 51 381 6, I8 o 99 TP ol 61 6T o
|

Tsq, # <t 91d e Iredl § fob a9 1986 &1 e & Wit |
g foran g3l Ul fd an act to provide a better protection of consumer
rights, Qb 3T TPl T dcR &l b1 faan | gt dex I ga!
ger ot g2 ..(aYT) g Te A % it ¥ 9 & il
feTar T e 3t 3MTU I WIS FR &2 3T H HE @I E (P
3T STgele HR fearg |

ASH, 3F AR YT @Wrse g b oM 107 H I8 To! garT ST,
g9 Y 1986 P Tae RUid &4 o TR ©, Sl $ag f5feae, we 3R
A HHIRE & U WR-U-GRM g, 3761 T §RT?

AEH, A Uidi Wige I8 § f IPR 4, T 38, JI-AaRA 2 |
45 fea o1 ersH TiRNTS § | 7 I8 Al § U1 fespivst §, Hife
A B H TS T SRS 99 38 @iEe W FIR B o I
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2 [ Ug 45 faa &1 o150 =t © U1 fEspix_t § | ©Hd 9184, o9
3y g 3, df g9 39 aR B 9913T, i 39 SiecgmHd o9
fRIR PRIE B |

ASH, IR Tol WiEe g fb A 51, J9-Iaq 1 H Mfao 8
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companies. You will constitute an inquiry against any company which

has not given you electoral bonds. It is as simple as that. You are taking
away every power, hats off to your vision and your foresightedness in
getting electoral bonds. I do not know what it is. As per section 18(2),
you can inquire or investigate anyone. That is why, I say I oppose this

Bill on these issues.

My last point to the Government is that the pecuniary jurisdiction
norms need to be corrected. You are saying in the Bill, ‘the value of the
goods or services paid’. May I request you to consider this? This is
avoidable. You make it, ‘on the value of claim, including the

compensation claim’.
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You will constitute an inquiry against any company which has not
given you electoral bonds. It is an simple as that. you are taking
away every power, hats off to your vision and your foresightedness
in getting electoral bonds. I do not know what it is. As per section 18
(2), you can inquire or investigate anyone. That is why, I say I

oppose this Bill on these issues.
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My last point to the Government is that the pecuniary jurisdiction
norms need to be corrected. You are saying in the Bill, ‘the value of
the goods or services paid’. May I request you to consider this? This
is avoidable. You make it, ‘on the value of calm, including the

compensation claim’.
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SHRIMATI ANUPRIYA PATEL (MIRZAPUR): Thank you, Madam,

Chairperson. I rise to speak in support of the Consumer Protection Bill,

2019 which is going to replace the 33-year old Act of 1986. Every year
on March 15 we observe the World Consumer Protection Day and even
in India we observe that day as the National Consumer Protection Day
and we chant the usual mantra ‘Consumer is the King’. But this is not
really reflected in reality. With the rise in the number of consumers’
complaints and the rise of pending cases in the consumer forums, there
is really a need to have a new and a more dynamic law which is in tune
with the changing times and needs. With the growing popularity of
online purchases, we need a new law so that we are able to protect the

rights of consumers in this digital environment.
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[ am glad today that the hon. Minister, who is sitting right in front of

me has brought this new comprehensive Bill which has all the intention
of protecting consumer rights and has several important provisions like
setting up of Consumer Disputes Redressal Commissions at district,
State and national levels to look into the consumers’ complaints, and
setting up of a Central Consumer Protection Authority to promote,
protect and enforce consumer rights as a class and defining the unfair
and restricted trade practices. The Bill also has a provision for the
establishment of Consumer Protection Councils at district, State and the
national levels to render advice on consumer protection. While I
understand the goodness behind all these provisions, I have certain
questions related to these provisions for which I seek clarifications from

the hon. Minister.

Madam, my first question relates to the Consumer Disputes
Redressal Commissions, which are supposed to function as civil courts.
The Bill says, it is going to have a President and other members, but
what the Bill does not specify is the minimum judicial qualification

which the President and other members should have.

So, what [ want to understand from the hon. Minister is whether any
minimum judicial qualifications are going to be prescribed by the
Central Government or not. If, at all, we are not going to have judicial
officers in these redressal commissions, which are going to function as

civil courts, is it not violating the principle of separation of powers?

These Consumer Protection Councils are supposed to play an
advisory role. They will render advice on how to protect the consumer
rights better. These Consumer Protection Councils are going to be
headed by the Ministers at the State and Central level and by the District
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Collector at the district level. Actually, the Ministers or the District
Collectors are the implementing authority. So, what I fail to understand
1s who exactly the Consumer Protection Council is rendering advice to. I

am not able to understand this and want the hon. Minister to clarify this.

My next question relates to the recommendations of the Standing
Committee which have not been adhered to. The first one is regarding
incorporating a provision to terminate a contract on the grounds of the
quality of the service or the goods which are delivered. I do not find this
having been included in the consumer rights which have been outlined
in the Bill. Secondly, a provision has not been incorporated in the Bill to
the effect that any misleading advertiser is being compelled to issue a

corrective advertisement.

These are the three or four small issues which I want to ask the hon.
Minister. I do support this Bill, but I want the hon. Minister to clarify
these points while replying to the debate in the House.

Thank you very much.
HON. CHAIRPERSON : Shri P. Raveendranath Kumar — not present.
Shri Hanuman Beniwal — not present.
... (Interruptions)

HON. CHAIRPERSON: Okay, Shri Raveendranath Kumar has come.

SHRI P. RAVEENDRANATH KUMAR (THENI): Madam
Chairperson, I thank you for giving me this opportunity to speak on
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behalf of my AIADMK party.

I appreciate our hon. Prime Minister and hon. Minister for
Consumer Affairs, Food and Public Distribution for having brought this
regulatory Bill with an aim to replace the Consumer Protection Act,

1986 and widen the ambit of consumer protection.

I welcome the positive features in this Bill and the statement of the
hon. Minister. It is pertinent to mention that in my State of Tamil Nadu,
as on 30.06.2019, there are 9,071 consumer cases pending in various
district consumer disputes redressal forums and particularly in my Theni
district, there are 101 cases pending as on 30.06.2019. Right from the
inception of the said Consumer Protection Act, 1986, so far 1,22,373
consumer cases were filed all over the State, out of which 1,13,302 cases
were disposed of as on 30.06.2019. In order to reduce the above number
of prolonged pending cases as well as to curtail unwarranted litigation, a
new chapter, Chapter V, has been added in this Consumer Protection
Bill, 2019. This would enable settlement of disputes by a mediator upon
reference by a consumer court and will reduce unnecessary litigations in

future.

[t 1s pertinent to mention here the volume of online trading which 1s
increasing every year, but at the same time, steps should be taken by the
Government to ensure the quality of products being sold through online
mode since the number of substandard products in online marketing has
also increased recently. There 1s no awareness among the public about

the way to complain about it.

Madam, I want one clarification from the hon Minister. There is no
awareness among the public about the way to complain against spurious

products, if such products are supplied by online marketing firms.
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So, I would request the hon. Minister to enlighten us what kind of
actions he 1s going to take to create awareness among the public to file

the complaints.

I need one more clarification. I wish to know as to what kind of
monitoring system has been planned by the Government to prevent
misleading advertisements. So, I request the Minister to inform this
House about the steps taken for establishing a monitoring body on the
lines of Advertising Standards Council of India to monitor and book

complaints voluntarily against misleading advertisements.

One of my colleagues who is sitting on the other side has said that
our Central Government, that is the Modi Government, has ‘zero
democracy’. This is not ‘zero democracy’, but a ‘Hero Democracy’. It is
accepted by the people of our country. People of India have shown who

is zero and who is hero. In the elections everything was proved.

Keeping in view the good factors of the Bill that I have mentioned, I
support the Bill. The vital need of the hour is to strengthen the rights of
the consumers and to provide a mechanism for redressal of complaints

effectively. So, [ welcome this regulatory Bill. Thank you.

SHRI N.K. PREMACHANDRAN (KOLLAM): Madam Chairperson,
thank you for giving me this chance to speak on the Consumer
Protection Bill, 2019.
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[ rise to support the spirit of the Bill, but with certain reservations in
regard to the contents of the Bill. I also want to put forth some

suggestions.

The original Act of 1986 was enacted to protect the better interests
of the consumers. Four istitutions have also been established through
that Act. They were the Consumer Dispute Redressal Commission at the
district level; Consumer Dispute Redressal Commission at the State and
national level; and also, as Madam has rightly said just now, Consumer

Advisory Council.

After 33 years of experience regarding the impact of this Act, I
think, this i1s the right time to review the COPRA, that is the Consumer
Protection Act of 1986. So, I welcome the step taken by the hon.
Minister as well as by the Government in repealing the entire Act of
1986 and coming out with a comprehensive legislation, that is the
Consumer Protection Bill, 2019. Hence, I support the view and the

vision of the Government in this respect.

When we are repealing and coming out with a new legislation,
abundant care and caution should be taken so as to address the present
situation which is prevailing in our country. The consumer markets for
goods and services have drastically changed. Most of the hon. Members
have already stated that there is emergence of global supply chains, and
modern marketing technological tools, like on-line trading, e-commerce,
e-trading, etc. have come into existence. So, we have to change the law
according to the situation prevailing in our country. That means we have
to change in tune with the changing market scenario or market

conditions. This new comprehensive legislation has been brought in
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exactly to address that and has been brought to this House for our

consideration.

The market forces have put the consumers in a very vulnerable
position. Many innovative marketing technologies have been introduced.
These innovative technologies are being used to cheat the consumers in

different ways.

Coming to the review of 1986 Act, the sole intention of COPRA
was to give immediate relief to the consumers. That is why the
Consumer Dispute Redressal Commissions were formed at the district,
State and national levels. The Consumer Advisory Council was also

formed for the same purpose.

Madam Aparajita Sarangi has just now stated that justice delayed is
justice denied. Why were these Dispute Redressal Commissions
constituted? It is quite unfortunate to note that most of the Commissions

are not delivering service as we expected them to do.

A number of cases is being lodged in the consumer courts. It is not
because of the fault of the Central Commission alone. Most of the State
Governments are not giving financial support for the functioning of the

Commissions 1n the State.

So, my suggestion to the hon. Minister 1s to do something so that
the States can be empowered or the Commissions can be empowered by
providing some financial grant from the Central Government to make
the Commissions at the State level and the district level more effective
so that the relief can be given and the grievances can be redressed at the

earliest.
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Madam, I have already stated about reviewing of the Act. The

salient feature of this new Bill is the constitution of a Central Consumer
Protection Authority and an alternative dispute redressal mechanism

through mediation. These are the two salient features of this Bill.

Madam, I am coming to Clause 10 of the Bill and also seeking some
clarifications from the hon. Minister. I think Clause 10 is the heart and
soul of this Bill. According to Clause 10, a Central Consumer Protection
Authority is being constituted and wide powers are being given to it. I
am not reading the entire Clause. The Central Consumer Protection
Authority, known as the Central Authority, is supposed to regulate
matters relating to violation of rights of consumers, unfair trade
practices, and false or misleading advertisements which are prejudicial
to the interests of public and consumers and to promote, protect, and
enforce the rights of consumers as a class. This is a general power which
is being given to the Central Consumer Protection Authority. My point

is that no specific power has to be given.

Regarding the constitution of the Authority, as most of the hon.
Members have mentioned, I would like to say that now it has become
the order of the day and it has become the usual practice that the service
conditions, appointment, tenure of service — everything is being
determined by the Government as per the rule prescribed by the
Government from time to time. What is it? That 1s why in the Right to
Information (Amendment) Bill, I put the same question. If you are
determining the tenure, if you are determining the qualifications of the
Chief Commissioner or the Central Consumer Protection Authority, then
what is the Parliament for? That means it will be decided by the
bureaucrats. What is the scope of the Parliament then? We do not know

about the qualifications to be prescribed to become the Chief
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Commissioner of the Central Consumer Protection Authority. That
means you are taking away the rights of the Parliament. That means
legislative supremacy of the Parliament is being taken over. So, I have a

strong objection for Clauses 10 and 11.

Madam, I will just mention about one very important point. [ would
like to draw the attention of the hon. Minister to Clause 18(1) (¢) and
Clause 24 and with that point I will conclude. I just read Clause 18(2)
(c). It says that the Central Consumer Protection Authority will
intervene in any proceedings of the State Commission, National
Commission and the District Commission in respect of any allegation of
violation of consumer rights or unfair trade practices. Yes, I agree to
that.

Madam, Clause 24 says that a person aggrieved by any order passed
by the Central Authority under Sections 20 and 21 may file an appeal to
the National Commission within a period of thirty days from the date of
receipt of such order. What does it mean? The National Commission i1s
acting as the Appellate Authority of the State and the Central Consumer
Protection Authority is acting as the Central Authority and the Central
Authority has the right to intervene in the proceedings of the National
Commission. It is totally contradictory. How will this survive in a court
of law? What kind of piece of legislation is being made? So, this has to
be corrected or this has to be clarified by the hon. Minister. If I am
wrong, | stand corrected. Otherwise, I am seeking a very specific

clarification regarding Clause 18(2) (¢) and Clause 24.

Madam, the last point I would like to raise is that stringent
punishment has to be there for the misleading advertisements. The

present punishment and the penal provisions are not sufficient. So,
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provisions for stringent punishment have to be made as far as the
misleading advertisements are concerned. With these words, I am

concluding. I support the Bill.

*DR. THOL THIRUMAAVALAVAN (CHIDAMBARAM) : Hon.
Chairperson. Vanakkam. Thank you for this opportunity to speak on the
Consumer Protection Bill, 2019. The Consumer Protection Act of 1986
which was in practice for so long is now being totally replaced by a new
Bill. I welcome this Bill as it 1s aimed to protect the consumers who are
being affected by e-commerce, as the provisions relating to e-commerce
have been included in the Bill. This Bill in its present form is taking
away the rights of the State Government. As per the 1986 Act, which
was in force, the State Governments can set up Consumer Protection
Councils in different places. These powers were vested with the State
Governments. But the Consumer Protection Councils or Courts to be set
up at the District and State Levels will be governed by the Members to
be appointed directly by the Union Government. As per the 1986 Act,
these Councils had members of the Judiciary and therefore functioned as
a quasi-judicial body. But this new Bill will pave way for a Bureaucratic
body to be run by bureaucrats and politicians. In that way, this will
totally loose the identity and recognition of a quasi-judicial body.
Therefore it 1s shocking to say that this Bill has diluted the provisions of
the earlier Act. This set up should be allowed to function as a quasi-
judicial body. I request the Hon. Minister to make some amendments to
this Bill in this regard. We are aware of the fact that how the consumers

are being affected due to wunfair trade practices followed by
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industrialists, businessmen, and brokers of the market, on a daily basis.
It 1s the responsibility of the Union Government to protect the

consumers from such unfair trade practices.

Although the present Bill is aimed to protect the consumers, it
should never loose its identity of having the judicial powers or the quasi-
judicial powers. It has raised a serious question whether this Bill will
really protect the consumers and their rights?. This new Bill will create a
big gap between the relations of the Union and State Governments.
Therefore this Bill should have new provisions aimed at protecting the
rights of the consumers, without taking away the rights of the State
Governments, and providing judicial powers to the Consumer Protection

Councils or Courts.
14.31 hrs (Hon. Speaker in the Chair)

This Bill should have the powers to appoint District Judges, High
Court judges and the Supreme Court Judges in the Consumer Protection

Councils. Thank you for this opportunity.
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THA§ | g1 AN faepa Siu 8 | SH AR & fob I IuHiaaT TReur
fada® S Urg 811 7 38T €, 98 3U4-3U § Ush Ufdeii® gl | e
g 33 ITdll & d1¢ 3T 5 | IH AT Gt = (U= J1di &I Hal
2 3R o a6 A e @, H9 ugd 59 R iR 4 four fpar g
| ITER0T & U STy & Yy A 8 | 89X U aift 3 og1 b
AfSHd, T P B F 8! 1@ T g2 § i} I 3|7 T b g
HIR B! IGT A118T | I8 el fob 9y 1995 T T HIE A dhar Ul
f& gl TG TRy |

STY Ugd a¥ 2018 o fod H Ig Wray™ oI, dfdh Ieg IHT H
fod 1 a9 =8t fdar T | g9 fRlY & a1 A1 Ge™| &l
AT 3R 374 U1 o 310 & 3T [ARY PR IE 82 S6i1 PO 91
Fol 3R gH Wt o i 37 91 R fa=wR w1 Tifgu | 3811 Fe1 fo
gfe ®Ig Saer & TgT Idl 5, I STae 3 He R &dls [ord odl o
for 3 RR o &< §, @it §, df 31U Ig <ars o oifoe | dfe forg
& STy &1 o fh 89 WXl ®I gars g, dfch SR $B 3R 8,
I Od 3% HWR I SATTI, df Big HI STaex Slec! &dls ol [oRaT
3R 98 P & Ugd T ofiw §Y | o & Fa1 IHY 3R U1 &
SITE &b HRIST 1 Sg el TRRIT 81 ST |

T qAYYH o4 3FIATd Sif, UTSId Xg! oif, g1 TG oft, faw]

U1, SN, JRTETHT S, U Hed off, Jgd I i, TR TS o,
TR I oft, TR =1 off, IRt It Sif, 3oy fie off, Saqd

about:blank 99/128
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Toarr off, i smue Sff, gitar o, #gd) off, It o, sk o,
3fTat S, ST s, S/t ged off, a1y $UR ST, T
St 3R fasHaaa St &I Y=garg @l § b Ut = SO ardl &1
T | 37 g+ 3 a1l # TH-IR A9 WiEe & | gHRT A Addc ReH
P! A B BT ¢ | Ugd HoIHR HIE 719 P dig dio gl o,
HogR HRY fSfgae 7 A 3R o0 o HogmR HHIRE 3R A%
HUIRME o1, dfp dR-R T8I PIc &1 =0 o foram | s9H1 S 74
TRUY YT, 98 Ul I8 TRT | 31U Hgd & b STH 3a-1 IHI I Tl
8. 39PT UPH HRU B BT HTHAT 8, BIc H gobid b1 ATHAT 8, ST
8 d& 1 &I gel faar | 89 oel foh afe Bis safed dixic oI, 98
aof afe 7t Bt 9Tt &, a8 21 & & sieyafess ool g st | g R
Hel b T8 ool 781 § T gopia g UREt Y | 3T 31U 379 TRt
PR gD ¢ | BT 90 Wie 9 fefeae & Md § 3R I
GRIRT dgd Y 20 AR ¥U T YT, I TgIhR gH Th IRIS T
B foar 3R I A SRRT 96T B 10 BRIS SYT B &7 | 10 HRIS
S0 ¥ HW A GRR I o 3T | ggel TeaRidl &1 f[awg =8t o |
d8d Tl 7 AT BT ST § | Hs Gidal  dal [ 39d
WA T8I § | 9 80 g 410, dl 3 ST BT H1H Bl | 399
fracfeT veaRegsde &1 aHer i 8, U8 Sgd 9S1§ | Fs Iel A
HgT1 ¢ o FOTTa= & IS T 82 31U A8 W off R ¢T | T8
forar Ygar § fob 9 e A &g 9¢1¢ | RR IR 919 sl 8, o o faA
T & 3T S, wﬁmmﬁmwmvaﬁgﬂﬁa@
gyt sdl g 5 ot tsResede < 8, 98 SQ-IGb 1%111
ﬁ@%ﬁam%&wsndmlw AU S 3§ | U9 ardll bl g9
Bie faar & | g9 dH U9 91dl @l Udel 99 98 Hedl $O § 3R
BTUT $S ¢ o HH g3 81 SR AT 8T el Iy |

drRy fawg Afafads &1 8 | Afetfedis & foru $fgm wAet A
Fel YT fob I [oIu oId 1 fae= gF1 91ie T | 83 RN 3 591 I ol

about:blank 100/128
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&1 faur ger1 fear g | g0 Pl I Afcfadts o1 gon &7, dfr g+
38 o B &I A1 3 TR S[HMT & SITE, a1 3 [l ST § | 89
AT A el UT f S 3ues! fergapy f&am Smar 8 3y Id-1 ot UgH
BT HTH DITT | MU Fel fs B9 | {3 a1 8 | 897 T WBRI
S HH Y B, U IR 4t IR U I8t 5317 T, €1 goi IR forar
g | ®gl IR IR P UG WIall 5, Bl Her &I Ug @it g | 3t of
A T AR e 8 1 WA WM H, 3O % ¥, 8 BRI
AghH A Bl b gell 89 diF Ul &1 dex g1 ford™, 80 IR 18 &1
g ford™ f6 3 gt 3-8 g Wieh §, 3% 3T HR SIfSiE 3R 3R
Ts faadhd g, a1 8% garsy |

A 1 3Rd &1 Tgl, Idwelt # We & afed ot sithy wat <t
dfeT R B YIS 3R Ji¥e 0T URIAH &1 e 81 71, gifere
§H- D! 3T Jg1 faaT 8 1 89 SUP Uy A gU ¢ | T U
98d 81 PRIR YHST ¢ | U 9P| UsHleye UTaR -ig! ol ©, - &l
3G! AT HHINH, We HHINE 7 feRede FHRE H eT-31e]
W & | 39 U g0+ Rt a1 81 fobar & b dhwle 89 W g
SHIfSUC TaRH o Ihdl ¢ | 395 I St 91d I8 ¢ fo ot dop
Sfefasiera &9 ¢ Srar oT | afe 3ueh! iy I WRe e T,
oY WR1E R a8 aY 3o Sfsfased R v forn ® 1 3@ §H
A A el fob g, 319 98 T TaRE o | A ol Th R &,
g1 S99 W19 g df I BR BT Soi7 WIS el gl T, 39 dic A
St &R 51 8, 1 39 Hi W19 g1, 3Tl ITeh! Fary e
A BRI ST R HTHR TG |

331 TRE e DIg 3MSH TR A 9T & I1 TRIE JaT UgH
Pl g, oo IR H 981 o5 IR §1d 81 Il &, YT oif 3R dlex
3T HIoT Urel T8 96 & | fUSel IR 319 g a4 sisHey fou
¥ 3R 39 IR H o fQT €, 37 e3B! g0 dgd THRdT ¥ S8/ o
S fpar g | g0 e IR ot 9gd fecd # 9 &1 &M fhar o |

about:blank 101/128
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ST ToHen & |RT @ SR S Hifsar & @nT €, 399 I3 &1 I3 faie
AR B 39 [9d &) S ®I HH fhar 8 | | 31ua! [ay fearar g
foh 39 fod IR Yed 3R Te TaHe & Jag T o ot a1d Fal 5, 31
R Od §H 0 S0 - §HRT 398 $Is U8 3% T8l g — o 4
3TUh A <, SHied & Ioi¥g 811, 3¢ 8H ¥ H ITaH HI
HTH DB | ...(TIYUT)

3 H gt AT Tewl ¥ 3MIE HRal §, § 3ol Saral el
ST | 3179 T AN 39 f9d & agHfd T U & &1 HIH B |
3T TaHT Igd-9gd Y=Id1g | ...(aY)

ot 3refik o9 e : TEH of, T TSRIA P AT B TR | | ...
(TaY) 1 39H WTg yerd +f wnfira g2 . (caaym)

Y IAFIET I : W F AH b T THTITILSE § I ..
W &1 S TS ¥ BIdl 7, 3¢ W Id feurddc S[di g | ...(aayM)
AT & USee ¥ Bl THTITHUSS ¢ldl § | ...(STaYUM) 34 arll &
1y GART ITaHd X8dl & | ...(aYH) TS TS H 3ua!
3MTSitg BRI a1 Bt St T9 81 Tl 3, 39fae I8 fawy

S | ...(TFYT)

sft arefiv Yo et : 3 ol 99T UG PR §, TP AP 7 &
JFF 90 3R 91 H TSI & IR H HEI T § | ...(TaYH) T
T ¢ T g8 @t e &1 fawg g, MU 3 Y IHE ura? ..
(TAYM) 3T HIATSAYT DI FT TG DI g2 ...(TIYM)
fegeam # 999 Q1T U8 PRISR 81 § | ...(TaYM) 3T oD
ST fob AR HIABIdl H b §U Pl b A Dl Ut TSeeH H el
g | ...(C99Y) TS HelHl Ugd U8 WaR 38 ot | ... (STay™) 3y

about:blank 102/128
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R & g ot vgR B, 98 W W § | ...(33aUr) o
Ao 8 WRIadl &, 98 HI gk § | ST e Wiiedl §, 98

M SR T | ... (TTUH) 395 o9 aTaHd B gHT?

oY IMfAaT UraE: S e 1 AT g, oy feurdde &1 ama
g, d6! SId BT | BH ITH SeABIR 8! BT | I8 d1d H I He
A § | 9ga A diSt 8, 8 59 e B8 & § | ondt gAR W
TH.IR.UL. B 91d S 2 A | 89 9Hd © fob TH.3MR.W. &1 d1d, 34
glcd H 9d o1sg, Sl §1dd &, 98 &4 11 wa1el &M R 9@l 8 | g9
3TP! ¢ TH.IR.UL. & fGAH HRAg @I | AT dic # dd T |
B¢ 1 T8 e foar | g9 R forg W@ § | U A Y §, 9gd 9N
el § | O gAY 989 3 Fel fb IR ¥ dax Iyufd do
PR 8, 5 T APR e 9P HogiR & | T IR P IR FogR @ |
B 39T fReaedl 18] B UT g &, I @R IS IR 99 o9 38 ©
| f 3y figded S dl AS &I IR bl Bl LSS & Jdlled
BT TS | Sl iR ©, 3-B1HY & Ja¢ H Pel 8, IRI Tl gAR
ferarT # § | 3y HY 3IST @ §H iU Hate™d H I Wt fUaran
3R N o Hf THT BRI, TSB! H &1 |

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Mr.

Speaker, Sir, I would like to seek three clarifications from the Minister.

The basic purpose of having a Consumer Protection Act is to redress the
unequal balance of power between corporations on the one hand and
consumers on the other. There are three ways in which the Bill fails to
do that. I want to ask the Minister whether he can remedy this somehow

in the Rules or whatever.

First, many companies do write an arbitration clause into a contract.

So, 1f a consumer purchases a product and then if he has a dispute, he
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has to go to an arbitrator. An arbitration clause should not have been
allowed to trump a Consumer Forum. Nothing in arbitration should be
allowed to limit the power of the Consumer Forum to protect the

consumer.

Second, similarly many companies write limited liability clauses.
They write saying that if something goes wrong, they have a limited
liability. Then the consumer is not protected because he may lose much
more than the company is prepared to give him. Once again, Sir, we
should have it in the law that the law takes precedence over limited

liability clauses also so that the consumer is protected.

Thirdly, Sir, there 1s an omission which worries me. The definition
of services in the Bill explicitly excludes free services. The poor people
of our country very often use government hospitals for example where
the service is free. But, if as a result of a hospital’s negligence the poor
patient dies, no compensation is given. That is because free services are

excluded from the protection you have given.

These are very small changes the Minister can make to ensure that

the law 1is interpreted in a way that protects the consumer. I have written

to him on 27t February, 2018 when he first brought the Bill, to point
these things out. They are unfortunately not reflected in the new Bill.
But I would urge him to make sure that these protections are there at
least in the Rules. Otherwise, the consumers will continue to be at the

weaker end of the bargaining with the corporations. Thank you.

HFATY 3(eef: HAT off, 3T b1 TP 1Y 1 SIaTd ¢ ¢ IoraiT |
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ot IfaaT UTHaTE: ST e P & &Y H Hgl U, B IR
1t @ 3R A9 Uise &l faa1 § | §H X1 T, T ®Ic 3 1995
o g1 YT 3R AR dgd I AT Tl = Iod IHT H 39 ATHd &1
T el g fear T | SN elaed €, 3 N sg ad Pl b W A | Sl gH
T I 9l 39 9T g9 IRI ISl & ¢ it | 319 [Usdt aR
aret ot & 3R U s Wi feu 9, g i HAug 3 |

ot ITela yaTy St (ARON): Tgied, T 390 A9 G801 ¢A1 I1gal
g | 399 gl UicaRH faar T § | 98 #Fd gu b gw It wrHi
o, $© U4 YA g, ol WHR ¥ Fad gt § a1 T Afeaal 9
Bl 8, fores Uiy AiHIUTel 8 | SSTeIURAEY ColBh § | 3R 89 &l
TN TP &1 f9d U 9 &3 d 396 TN f¥UeR g f a8 A
CTDIA BT HAGRM I o | H Tgf F TlpH amal § 3R gaw
fad F 91 BT 918dl §, dfe 3t 39 B fsgsm-ae 8] foar,
I ot B fogeae 81 foear 3R ®id 31U 81 713 a9 H fhad
U W12 B AR 3R el Uit 4 g1t & @ik & &g b
T 81 <1 A1 98 Bt H TUHT CHBIH H-a-M HIc ¢l | I8 Th
3IaIE0T § | T BH HIel Tal, 39 B H1el g, B 317 §s, IR
IR T, Afh 39 UieT 1 Sl IR Jare 82

31eE TG, GURT U8 ¢ o fasrell TR1 Aifties 3IfYHR g | T8l
WRAA ol 9 TS | R W H faoiel 3 Q) B, dicp I ) prdare!
I T8 8, 3a- SiedT SIadid 99 gl §, Al faora det T8 | J
farsTet faymT oR T sman, § fastelt faunT @ g o o smues! o
a1 <M, i 370 A} foolell IRIR Flc g 6 | H g o figa g
Hd1 & fob T 81 <, 98 TR W FI fauielt P & 3R 89 IUd
RIATE PIg HIRATS T6! HR YT | Al 3R 98 IHY W 3{R 24 °
foroTett T8 Gl &, Sl T 3SR 8, N § $© Tal s grar g | faue
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Syl fewe & forg St § o 45 fime. . (caaym) 5= St onmu 6
ST, 81 IR TR IRBR dla- & o8 931 §8 & | 34T 317 93 13
|...(oddHYT) I have not yielded. ...(Interruptions) Hon. Minister, I have

not yielded. When it comes to your department, we will talk about it.

R, 81 ART TIRUIE R WId @ | fedhe & i forar glar g & 45
e ugd 313U | g1 fodhe W U U Ugd SR 981 IR & SIld ©
| ST 34 H ¢l °¢ o1 fadd gl 91 & | TR diF °e¢ &1 gHY §dig
I 2 | 98T TR BRI T SUH G TR&I0T g2

e Heied, 39H YN 9gd IR} fRufaat €, e aR & faa #
Hol R Pl I Tal MM UTIB 8 | 3R §H 59 ! Yo ol ¢
T, dt ot A §, 3 SuHEel & Iy § O UeR &
gdid ®d ©, 98 U << [avg g | 39 fawg & Sfueh! I3 g1 |
sgfee, U9 favdl R &g §41d 999 & faar Sie, difes IReR &l
IUATK} &I HHET ST |

DR. KALANIDHI VEERASWAMY (CHENNAI NORTH): Sir, I
would like to draw the attention of all the hon. Members, especially, the

Congress Party. If you look into clause 62, it says:

“On the application of the complainant or of its own motion,
the National Commission may, at any stage of the proceeding,
in the interest of justice, transfer any complaint pending before
the District Commission of one State to a District Commission
of another State or before one State Commission to another

State Commission.”

Sir, this is a very mischievous clause. When there is redressal for

appellate to a National Commission, why should the National
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Commission intervene on the States’ rights to investigate on a particular
matter. So, I wish that everybody would agree on this that this clause
should be struck off.

DR. M.K. VISHNU PRASAD (ARANI): The hon. Minister gave a
very detailed reply. He mentioned about the advertisements. He said that
if there is an advertisement about gaining height, which claims to
increase 2 to 3 ft. height in one month, which of course, is not true, then,
the problem is not with the media. That is what he has mentioned. So, in
that case, is there any proposal to have a board, like Censor Board, for
these advertisements? Is there any proposal for these electronic or print
media advertisements to go through some kind of a board, so that, the
authenticity and the effectiveness of the product can be determined then
and there, and the people will not be misled? Is the Government having

any proposal to have a special board for that.

Thank you, Sir.

oft IMFTART UTHaT : §ER 9N S5 W g PIC &,...(TaUM)
3F B IPT M fefede BRH, TWe BRA 3R A¥d HRH 39T 8
| 3% fATAT HY 3MTTH UMY HIE BT IRl Gl g1 g | 310 Rfda
PIc T o b g | e AT HHRA § Plg Ties Uit g, df I8
i B § ot 57 et ® | Al 89 I8 SR :R I} & & =
Ugid & TR B3, IUHTRT BT Sleg I Seg Igd 0 3R Jgd
A S 8 1 gH 3P U FTH HRIZ § | I1HT 3y Fordt feea |
STEA, I 8 FHF BT daial gRIT 3R IuHiarsit &1 Ht I 8
ORI g |

AT 38 : U4 TS §
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about:blank

fo5 IJuHiadran & fRdl BT TREUT B34 P AT 3R Iad

Tgie- &

fore IuHiaar faarel & IHg T 3R YHIE!

TR a7 Uik
3R I o

Ayl & forg wifesvon Bt RITIAT HA
g el fawdl o forw Iudy oA

arel fagae W faaR fear oy 1”2

U Wi g3 |

HEAT e : 3F GHT [9dgd TR WeaR faar ot |

Clause 2 Definitions

AT MY : AT DIfSH i I, FT 3T IRMEH TR BT

T8 82

SHRI KODIKUNNIL SURESH (MAVELIKKARA): I beg to move:

Page2, for lines 2 to 5,--

substitute ‘(1) “advertisement” means commercial messages or

endorsements or pronouncements or offer of services

broadcast through the means of any audio or video

publicity, representation or pronouncement, made by

means of light, sound, smoke, gas, print, electronic

media, internet enabled media including websites and

social media and includes any notice, circular, label,

wrapper, invoice or any such documents that contain a

commercial message or any other form as deemed fit by

the competent authority;’. (1)

Page 2, line 37,--

about:blank
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about:blank

PM about:blank

after  “deficiency”

insert  “or the rendering of services is inefficient or unsatisfactory
as against the promised or offered or agreed upon or

declared quality”. (2)

Page 4, line 32,--
after “digital products”

insert  “, conventional manufactured products or any other listed
products”. (3)

Page 5, line 13,--
after “illness”

insert 7, full or partial disability”. (4)

Page 5, after line 42,--

insert “(v) misleads the consumer by means of describing or
alluding magical properties, remedies or supports any
superstitious healing methodology which is in contravention

to existing legal provisions;”. (5)

109/128
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A 3ede : 3d | ot P SHad I gRI TS 2 H Uvgd I

BT 1 T 5 I GHT & GHE HAGH o T IEdT§ |

GLe7 Tdqrd @ [T I8 7T 31k 315 d U |

AEAT ede : 4 T, &, UHd=<H, FT AT MY TKGd DRl

q18d &2

SHRI N. K. PREMACHANDRAN: [ beg to move:
Page 2, line 3,--
after  “gas,”

insert  ‘“‘gestures, art forms,”. (6)

Page 2, line 9,--

after  “Central Government”

insert  “‘or a State Government”. (7)
Page 2, line 21,--

after  “a consumer”

insert  “‘or a person duly authorized by the consumer”.

Page 2, line 35,--

after ~ “one or more defects”

about:blank

(8)
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insert  “or any delay or deficiency in service in connection with

rendering service for rectifying the default or defects”.

)

Page 2, line 37,--

after  “‘any

insert “delay or”. (10)

Page 3, line 24,--
after  ‘“‘commercial purpose”

insert  “‘other than a capital investment of not more than 25 lakh

rupees”.  (11)

W o8 : 3§ § ot T, &. U= gRI TS 2 § Udd Igened
TS 6 T 11 DI GHT &b FHE HAGH o [ IQAT§ |

G Tdqrd & [T 38 7T 3R 315 d U |

AT e : FHdt Uiddr AuSd, o1 31T MY URdd Bl
AR 82

SHRIMATI PRATIMA MONDAL (JAYNAGAR): Sir, I am not

moving my amendment No. 12.

T S8 : BT, U U, T 37T FMYF U BT I18d &2
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DR. SHASHI THAROOR : Sir, if the Minister agrees with me, why
not accept the amendment? He has agreed with me; he can accept my

amendment.
HON. SPEAKER: Are you moving your amendment or not?

DR. SHASHI THAROOR : I beg to move:

Page 7, after line 37,-

insert ‘Explanation.- For the purpose of this clause, the
expression “service free of charge” shall not include
services provided by the State, such as the provision of
services related to public healthcare, public education,
etc.’. (19)

AT 3reAe: 3§ T ST, R R GRI TS 2 H URgd G=Me S&HT
19 &I U &b JHE HagH & iU [T § |

G/ Hdard & [o7T 3G 7491 3N 3R d g3l |
AT S TH TS B -
“fb Wg 2 fadTed &1 3T |
Td1d Hpd g1 |
G5 2 3895 d &S fear 11 |
TS 3 [389% 7 wig 91 T |
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Clause 4 Procedure for meetings

of Central Council

T e : U IRTd I, T 319 SN Udd A1 I8d &2
PROF. SOUGATA RAY: Sir, I am not moving my amendment No. 13,
AT eHE: T Dls dbalh g o1 dia- H? S T4 g, T8 1
2 UG WA T | T R B
AT S8 : UY T8 @ -
“fb Wg 4 fAUGD BT 3T A |7
UR1q Hpd 5311 |
TS 4 38/ d Sils a1 747 |
TS 5 [Q89% 7 5is a9 T |

Clause 6 State Consumer

Protection Councils

AT 3ee : WY, TITd I, T 379 RN Tdd BT I8d &2

PROF. SOUGATA RAY: Sir, [ am not moving my amendment No. 14.
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AT Seed: ST YR YT, T 37T N Udd BT A18d 872

DR. SHASHI THAROOR : The Minister has given his assurance that

this will be in the rules. So, I am not moving my amendment No. 20.

AT 3(eAe - T3 off 3 ) Joo o e fear 3 6 e 93, &
&, T B | 3F I Tg] T § fob 3T St 91 PIs A HAT
St Hg |
T4 I8 @ :
fop T 6 fadg® &1 3T e |7
UdTd &ighd g3 |
TS 6 [38)9% 7 wig a1 T |
T 7 G Qe Aes feu Ty |

Clause 10 Establishment of Central Consumer

Protection Authority

AT 3ehed : U AT I, 7 3119 SN URd P11 918d 82
PROF. SOUGATA RAY : I beg to move:

Page 11, lines 43 and 44,-

for “such number of other Commissioners as may be
prescribed” (15)
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A1 3eged: 3d H Ul TH1d I8 gRIWS 10 H TRdd GRIe ST
15 1 GHT b JHE HcgH o fu 3G g |

GLNe/F Tl & [T 3T 71 3R SRidd g3 |
A e UH T8 3 :

“foh WS 10 [AYTD BT TS |7

TdId Highd 5341 |
G5 10 38096 & &g a1 747 |
TS 11 14 RgF F TS RUT |

Clause 15  Investigation Wing

AT 38 : 3T, M YFR, T 3179 MY Ud BT 918d &2
DR. SHASHI THAROOR: Sir, I am not moving amendment No. 21.
HIF-1Y 3U&: UH TE § -
“fb @E 15 fadgd &1 3T A |7
URId Tipd 53T |
G5 15 309 7 Sig faar 747 |

Clause 16 Power of District Collector

AT 3e : ST M YTR, T 379 MY U P11 918 &2

about:blank 115/128



7/9/22, 3:21 PM about:blank

DR. SHASHI THAROOR: Sir, I am not moving amendment No. 22.
AT 3He: U4 TS © -
“foh GG 16 fATg® BT T I |7

Id1d Highd g3 |
G 16 a8/ d &g faar 7141 |
Gs 17 a8/ d 5 faar 7141 |

Clause 18 Powers and functions

of Central Authority

I 308 : U, IRTd I, T 319 G Ud BT I8d &2
PROF. SOUGATA RAY: I beg to move:

after “consumer rights”

insert “with regard to price, weight or quality of goods and

services”. (16)

AT 3feged: 3F d W, INTd I gRT WS 18 H U =N
AT 16 DI JHT & JHE HAGMH & oy TR |

GLTe/F Tl & [T 3T 71 3R SReidhd g3 |

15.00 hrs

HFHIT 3eHe : ST, R YRR, T 3T G T BT I18d 82
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DR. SHASHI THAROOR : Sir, [ am not moving.
AT 3Ae : U TS 2 -
“foh g 18 fadg® &1 3T |7

Id1d Highd g3 |
95 18 a8l d &g faar 7141 |
TS 19 T27 389 SIS qU 17 |

Clause 28 Establishment of District Consumer

Disputes Redressal Commission

A g : Al ufadr ded, &1 U SNy Ukdd Bl
TqTgt g2

SHRIMATI PRATIMA MONDAL : I beg to move:
Page 16, for line 42,-

substitute “(a) a President, who shall be a retired High Court Judge;

and”.

(17)

AT 3eel : 3§ H S ufam Hed gR1 93 28 T URgd Iune=
AT 17 D1 YT & JHE GG & oy TG g |

G2 HAGTH @ 17 & 741 3R 3Rallghd g3l |

HFIT 3eged : UT. JHTd I, T 37 YR TRqd BT I8d 82

about:blank 117/128



7/9/22, 3:21 PM about:blank

PROF. SOUGATA RAY: I beg to move:
Page 16, for lines 43 and 44,-

substitute “(b) not more than ten members to be appointed by the

State Government”. (18)

WA 3ede ; 3@ § U, ITd I gRT WS 28 T Ud I=NeA G
18 I TUT & THE AT & [T @1 § |

TN/ TdaTd & [o1T 3T 791 3R 3RHIHd g3 |
WA 3eHe : ST, R YRR, T 37T TN T BT I8 82

DR. SHASHI THAROOR: I beg to move:

Page 16, for lines 41 to 44,-
substitute ““(2) Each District Commission shall consist of-

(a) a person who 1is, or has been, or is qualified to be a
District Judge, who shall be its President;
(b) two other members, one of whom shall be a woman, who
shall have the following qualifications, namely:-
(1) be not less than thirty-five years of age,
(11) possesses a bachelor’s degree from a

recognised university, and

(111)  be persons of ability, integrity and standing,
and have adequate knowledge and experience
of at least ten years in dealing with problems

relating to economics, law, commerce,

about:blank 118/128
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accountancy, 1industry, public affairs or

administration.”. (24)

Page 16, after line 44,-

insert  “Provided that any person shall be disqualified for

appointment as a member, if he-

(a) has been convicted and sentenced to imprisonment
for an offence which, in the opinion of the State
Government, involves moral turpitude; or

(b) 1s an undischarged insolvent; or

() 1s of unsound mind and stands so declared by a
competent court; or

(d) has been removed or dismissed from the service of
the Government or a body corporate owned or controlled
by the Government; or

(e) has, in the opinion of the State Government such
financial or other interest as 1is likely to affect
prejudicially the discharge by him of his functions as a
member; or

(f) has such other disqualifications as may be prescribed.

(3) Every member of the District Commission shall hold office
for a term of five years or up to the age of sixty-five years,

whichever is earlier.”. (25)

about:blank 119/128
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A 3 : 3@ H 31 U YR gRT WS 28 H Uxgd gened
TRAT 24 3R 25 I GHT o GHE A & [T W3 |

GLIeH HAqr @ [o1T 3G 7T 3R 3415 d 8T |
AT ST : UH T6 5 -
“fo Wg 28 faTDH BT ST EA |7
URId T 5317 |
95 28 f[aelge d 51 faar 7141 |
G 29 38 1389 Jolg QU 71T |

Clause 39 Findings of

District Commission

AT MY : A1 T.b. YT, 1 3 GO Ugd DA Igd
87

SHRI N. K. PREMACHANDRAN : [ beg to move:

Page 21, line 46,-
for “twenty-five per cent.”

substitute  “fifty per cent.” (34)

about:blank 120/128
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A 3eAe : 3d T ot TH.&. a5 gRT @S 39 H U IJ=ned
TRSAT 34 BT TUT & FHE AAGH & [l QAT 3 |

GLNe/H Tl & [T 3T 71 3R 3Ridhd g3 |

U%[UE:'%:
“foh WS 39 [AUTD BT T |7

UdId Hihd 531 |
Gg 39 [3¢)g% ° &g faar 747 |
TS 40 3R 41 (e B Sig QT |

Clause 42 Establishment of State Consumer

Disputes Redressal Commission

AT 3ee : ST R UFR, T 37T TN TR BT I8 82

DR. SHASHI THAROOR : Sir, [ am not moving.

AT e : UY T8 8 -

about:blank 121/128
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“fop WS 42 TA9TgH BT 3T FA 17
URId T 53T |
TS 42 389 4 9IS a1 7377 |

Clause 43 Qualifications, etc. of President

and Members of State Commission

AT STE : 91 TH. . U=, T 31T A=Y T DT 18
g7

SHRI N. K. PREMACHANDRAN : Sir, since the Minister has assured

that it will be discussed with us, I am not moving any further
amendments.

AT S8 : UY T8 @ -
“fob TS 43 [AYTD BT 3T A |
TRT1d Hipd 5317 |
TS 43 3899 4 &5 341 737 |

Clause 44 Salaries, Allowance and other terms
and conditions of service of President
and Members of State Commission

about:blank 122/128
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AT A : 4t T . UHTS, 1 31T G Udd BT Iled
g7
SHRI N. K. PREMACHANDRAN : Sir, [ am not moving.
AT el : TH T8 B -
“fob TS 44 fa9TD BT 3T A |
URId T 5317 |
TS 44 [3809% & &S [aar 747 |
TS 45 T53 Q89 H SIS QU T |

Clause 54 Composition of National

Commission

AT 38 : ST M YT, 1 37T e Udd BT 918 82

DR. SHASHI THAROOR : I will move these amendments simply

because the Minister has agreed with the substance of what I have said.

THHA Ot » JHIT A PIA¢E |

I beg to move:

Page 25, for lines 27 to 29,—

Substitute  "(a) aperson who is, or has been, a Judge of the

about:blank 123/128
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Supreme Court, to be appointed by the Central
Government, who shall be its President:
Provided that no appointment under this clause shall be
made except after consultation with the Chief Justice of

India.

(b) not less than four, and not more than such number of
members, as may be prescribed, and one of whom
shall be a woman, who shall have the following

qualifications, namely:-
(1) be not less than thirty-five years of age.

(11) possesses a bachelor’s degree from a

recognised university,

(111) be persons of ability, integrity and standing,
and have adequate knowledge and experience
of at least ten years in dealing with problems
relating to economics, law, commerce,
accountancy, industry, public affairs or

administration:

Provided that not more than fifty per cent of the
members shall be from amongst the persons

having judicial background.”. (28)

Page 25, after line 29,-

insert ~ ‘Explanation. — For the purposes of this clause, the

expression “persons having judicial background” shall

about:blank 124/128
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about:blank

mean persons having knowledge and experience for at least
a period of ten years as a presiding officer at the district

level court or any tribunal at equivalent level:

Provided further that a person shall be disqualified for

appointment, if he —

(a) has been convicted and sentenced to imprisonment
for an offence which, in the opinion of the Central
Government, involves moral turpitude; or

(b) 1s an undischarged insolvent; or

(c) is of unsound mind and stands so declared by a
competent court; or

(d) has been removed or dismissed from the service of
the Government or a body corporate owned or controlled
by the Government; or

(e) has, in the opinion of the Central Government, such
financial or other interest as 1s likely to affect
prejudicially the discharge by him of his functions as a

member, or

(f)has such disqualifications as may be prescribed.”. (29)

AT fede : 3d I ST, R YR gRT TS 54 H U G2eA
TRAT 28 3R 29 P THT o GHE G & TT W 3 |

G Hder & [oT 7@ 77 3N 3rllehd 5T |

AT e : U TB T -

about:blank

“fdh g 54 [99TDH BT ST |7

TdId Hipd g1 |
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G 54 38096 & &g laar 747 |

Clause 55 Qualifications, etc. of President and

Members of National Commission

AT 38 : ST, UM YT, T 37T FMEH U BT I8 82

DR. SHASHI THAROOR : One day if the Government would also

listen to common-sense suggestions, the exercise would be more useful.

[ am not moving.

AT S8 : 91 TP, U=, FT 3T R UId DT T8
g7
SHRI N. K. PREMACHANDRAN : I am not moving.
AT %8 : UY T8 &
“fo U 55 fadge @1 i e |
Td1d Sighd g3 |
GUg 55 [aeae 4 &g faar 7147 |
GUs 56 999 3898 & 55 13T 71T |

Clause 100 Act not in derogation
of any other law

T 38 : ST M YR, T 37T e U BT I8 82

DR. SHASHI THAROOR: I am not moving.

about:blank 126/128
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AT A : UY TS &
“fob WUE 100 fAUTD BT 3T |7
UdId Hipd g3 |
GUS 100 13 & Sifs 191 747 |
GUZ 101 107 [3899% ' g QU T |

&GS 1, SHHTHT T3 3R R 714 [349% & 915 13T 71T |

oft I UIaTE : Heied, H URATd HRdl 8:
> fae® & TIikd foean S 17
AT 38 : U% T8 o
“fop faerges uTiid fobar &g 1

Td1d Highd g3 |

ot IrafaarT areaT : 31 9t AT 61 Igd-agd Y=garg |

15.08 hrs

about:blank

127/128
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MESSAGES FROM RAJYA SABHA
AND

BILL AS PASSED BY RAJYA SABHA*

about:blank 128/128



